
y 

CENTRAL .ADMINSTRAT1V TR1BUr 
GUWM ATI BENH 

GUWAHAfl-OS 

(DESTRUCTION OF RECORD RULES, 1990) 

INDIX 
•  

.......• . . . 

1. crc1ers 	 .................. . ........Pg..t................ 
/ 	

4 
V fd'rE1 ent/Order r .............. 

Judgment & Order dtd ................... Received from H.C/Suprerfle Court 

OA........................................................Pg...... 

..................................... 

R'.A/C.P.......................... . ..................... Ig.........................  

11/.S 
 ................. ........

................ ........ •... .. .I'g.,,... . .. ...,, . 

Rejoixicler.............. •1 ..............................Ig.........................to................!. 

I.ep1r ............. .......................................Pg........... 

1 0..Ariy- other Papers ..................................... Pg.......................  

- • 	• 	11. I'ilerxio of Appearatice .................................................. ,,.,......................:.. 

12. Pc1ditionai - Aff"iciav'it....................................................................  

13 Written Arguments 

1 4.--ArrieridexrieritReply by Respozderits................. 

• • 15. Amendment Reply filed by the Applicant............................ 

1) 	16 Counter Reply 	 • 

I 

SECTION OFFICER Jud1.) 

-L 

I ••- 	•-•- 	 -- 



... 	 - 	
- 	 - 

GFNtBAL ADMINITFAT WE TRIBUNAL : GLflNAHATI BENCH : GUWAHATI 

ORIG INAL hPLN NO10 	 OF 194 

TIIMNSFEh APPLN.NO.. 	 OF 195 

	

•; 	 CONtEM.Pr APP)1lNO. 	 OF IØ IN 	NO. 

REVIEW 	.NO 	 F/995 IN 	NO. 

MISC,PEttION NO. 	 OF" 1995 (IN 	NO 

... a.. a.... 	 ... 	 APPLIC1AJ\N 

._VSI1i. 

	

• 	 ....s.s.aas.., a.a. 	 RESiNDENr(S) 

For the '.pp1icant(S) 	• ..Mr. 

Mr. 

- For the Respondent(s)  

I. •0  a a • •s * . a I • I * • a a I * • •,• 114 04,0 4V  S ' I • S • I I W .a 0 0 0 0 0. 0.0 4 •I • I • 0 • 0 I I I 0 I • I I I 040 •I • I 

OFFICE NOTE 	 TE 	 ORDER 
• • • • • • • •• • • • • • a • • • • , • a *t. • a a • . . a • . . . a • • a a a I a a 0 • 0 0 •I. 0. 0 • S I • • a a I I . . . I • I I a a a S 0 

•tpç1caton ! t .  
t(T and within tii 
U: F. of Rs. '501 
derçsited vidc 

ated 	• 'j 'Q ,  

r$$ff t! 

Ii • • 96 Mr G.P.r3howrnick for the applicants. 

Mr S.A1i, Sr.C.G.S.0 for the 

respondents. 

o.A.admltted. Notice waived. By 

consent taken up for final hearing. 

Judgment delivered in open court. 

The O.A. is disposed of in terms of the 

order. No order as to costs. 

 

Menber 	 Vic eChai  rman 

ó- -- 

QD /- 
/ 	4)Vf cAJ 

'v 	ic 16 

JJO/tAJ 1-'- 96 / 

' 4 

10 

ç (contd.t6 Page No.2) 

'I 



•• 	.. .. ... . 
LQkTE 
• .• I 	• •I.I 

/ 

-I 

H 



- 	 I 

• 	 -•• 	 CA 

CENTRAL 	AD1']INISTRTflJE TRIBUNAL 
GUWAHATI 	BENCH 	:: 	GUWAHATI-5. 

- 	 OA.NO. 	7 of 1996.- 
l.A. 	NO. / 

- 	 DATE OF DECISION 	11.1.1996. 

• 	•Sr aJfluli&17ther__ 	 (PETITIONER(S) 

• 	 ShrlG.p.Bhowmjck 	
ADJOCAi 	FOR THE 
PETITIONER 	(s) 

VERSUS 	 - 

ljriionoflndja&ors. 	 RESPONDENT (s) 

• 	 Shri s.A11, 	.C.G.S.C. 	 - 	 ADVOCATE FOR THE 
RESPONDENT 	(s) 

THE HON' SLE 	ICE SHRI M.G.CHAHARI. VICE CHAIRMA. 
THE HON'BLE 	SHRIG.L.SANGLYXNE. MEMBER (ADMN.) 

• 	 1 	UmthEr •epOrt;rs of 	local papers 	may be 	alloyed to 
• 	 ••• 	- •J•• 	•- 	9 sce 	tflC 	J.Jugme' 

To be 	refers 	to 	the Reporter or 	ot 	? 	• 	
• 

Whethor their Lords.hips 	uish.to 	see the fair copy of 	• 

• the 	jUdment 	? 
- 

• 	 4. 	Whether the Judgment 	is to 	he circulated to the other 

• 	 Benches ? • 	 - 

- 	• 	Judgment delivered 	by Hoñb.Le 	Vi.ce-Charman. 
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CENTRAL ADMINISTRATIVE TRIBUNALi(1WAHATI BENCH 

Original Application No. 7 of 1996. 

Date of Order This the 11th Day of January,1996. 

• 	 Justice Shri. M.G.Chaudhari.VICe-Chairmafl. 

Shri G.L.Sanglyifle. Membè.r (Administrative) 

Sri Runu Tamuli. & 17 others. 	 •. 
. . Applicants. 

• 	 By Advocate Shri C.P.Bhowmick. 

' 	-Versus- 

1. Union of India 
through the Secretary, • 	 Ministry of Water Resources, 
Shram Shaktl Bhawan, New Delhi. 

2 • The Chairian, 	
0 

Central Water Commission, 
Sewa Ehawan, R.K.Puram, 	 S 

New Delhi-66. 

Deputy Director,. 
• 	 Water Resources and Flood Forcasting Dlvi. slon. 

• 	

S 	Central Water Comission, 
• 	 Dirugarh-786003. 	- 

Executive Engineer, 
Upper. Brahmaptltra. Division, 	 • 	

S 

Central biater Commission, 
• 	Dibrugarh. 	• S 	

. . . . Respondents. 

By Advocate 
- 

• 	 Shri S.Ali,Sr.C.G.S.0 	 S 

• 	 - 	• 	. 	 ORDER 

• 	
• 	

CHAUDHARI J.(V.C) 	 • S 

• 	 Heard Mr G.P.EhOWmiCk for the applicants at length. 

OaA.adlflitted. Mr S.All,Sr.CG.S.0 waives notice. 

By consent heard for firial hearing. 

3. • These 18 applicants were being engaged in Class-IV 

posts, as Work Charge Ithalasis on temporary basis for 

specific periods. Thereafter they were terminated and 
• 	• 	 re-engaged again for specific duration. Paragraph 6(111) 

• 	of the O.A. shows that the respective applicants were being 

• 	 engaged between the years 183-1988. iti averred that 

. 	
even thereafter every year between 18th May and 15th 

S 	

.. 	contd. 2... 



4 

10 

.1  

-2- 

October, they were engaged as Seasonal Khalasi. The last 

• spell of engagement as Seasonal Khalasis expired on 15.10.95. 

The applicants expect to be re-employed during the next 

season which will commence from May, 1995, as on date they 

are no longer in the employment. First grievance is that 

the respondents have not prepared any seniority list of 

Seasonal Khalasis and therefore the applicants since do not 

know their position apprehend that in the ensuing season 

they may not be appointed. 

Second grievance is made that in the light of the 

decision of the Principal Bench in 0.A.223/92 and others 

dated 10.2.94 the applicants who have put in more than 120 

days of service are entitled to be given temporary status 

but the respondents have not done so. 

Third grievance made is that neither the applicants 

have been considered for regularisationor grant of temporary 

status under the Caeual Labourers (Grant of Temporary 

Status and Regularisatlon) aheme of Government of India 

1993 11  which came into force on 1.9.93 on which date the 

applicants were in the employment nor the respondents have 

launched any further scheme in the years 1994 and 1995 as 

contemplated in the aforesaid decision of the Principal Bench 

and therefore the applicants have not as yet been given 

temporary status • The applicants pray that they be given 
temporary status and benefit under the above mentioned scheme 

of 1993 and also to direct the respondents to pay them arrear 

due from 10.9.93 for difference of pay of increment and 

other benefits of temporary status. They have also claimed 

difference of pay by giving them the annual increment of 

wages by way of arrears from the year of their initial 

appointment. Lastly they pray that the respondents be directed 

to publish a seniority list. 

kvg— . 	 contd. 3... 
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The relief as regards monetary benefits is coupled 

with the relief relating to grant of temporary status. The 

temporary status is claimed under the 1993 Scheme. The 

question of difference of wages c- 	th'tt1ey will be 

regulated by the terms of the scheme,urx±ess the applicants 

are granted temporary status the question ipDemare-. 

As far as thegrant of temporary status under the 

1993 scheme is concerned the applicants have neither approached 

the respondentsnor have approached the Tribunal within _ 
reasonable time and also they have not approached the Tribunal 

during the currency of their engagement. 

The grievance of the applicant that by reason of 

having completed requisite length of service to earn the 

temporary status as contemplated by the decision of the 
vv 

Principal Bench and also the scheme of 1993 and notwithetan-

ding the fact that they are engaged only seasonally their 

names are required to be entered in a list so that according 

to their seniority they can expect grant of temporary status 

and regularisation has considerable substance in it. The 

applicants however have not approached the authorities 

concerned for the said relief and therefore it would not be 

correct nor easy for us to directly go into that question 

or grant those reliefs. The proper course according to us 

is to give opportunity to the applicants to. approach the 

respondents for the necessary relief and if they fail only 

then they can apprpach the Tribunal for redressal within 

reasonable time subject to Section2O and 21 of the Mminis-

trative Tribunals Act. 

Consequently we grant liberty to the applicants to 
I - 	 trAk 	. 

file a representation to the Executive Engineer, Upper 

brahmaputra Division. Central Water Commission. Dibrugarh, 

respondent No.4 pointing out their grievances and seeking 

4  lf~_ - 	contd. 4... 
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appropriate 
- 0&AC 	-?' 

On such representation being filed the respondent 

No.4 or such other authoritte in the Commission who is 

competent to deal with such representation will examine the 

grievance,cf the applicants and decide the same. The 

decision shall be conveyed to the applicants. The applicants 
tkC 

will be at liberty to makeArepresefltatiOfl on the lines of 

the O.A and aspects considered by usin the order. 

If the applicants are aggrieved with the decision 

on the representation they will be at liberty to approach 

the Tribunal. The respondent'NO.4 shall consider the 
oil 

representation 

rr  and shall not raise any bar of limitation d other téchni- 

cal objection. 

The pendency of the representation nor this order 

shall preclude the respondents from re-engaging the applicants 

or any of them at any point of time as Seasonal K.halasi 

during the next season if the representation Is not finally 

disposed of till then. The respondent No.4 is directed to 

consider and dispose of the representation within a period 

of 2(two) months from the date of its filing before him. 

With the above direction5the O.. is disposed of. 

No order as to costs. 

II 
G.L.SANGtYI 	M.G.CHAUDHARI ) 

MEMBER 	 . 	VICE-CHAIRMAN 

F cI 
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IN THE CENTR1L ADMINISTRATIVE TRIBUNAL GUWAHAf I BENCH 

(An application u/s 19 of the 'dministrative Tribunal Act1980 5Y 

Sri Runu Tamuli and 17 others ...Applicants 

-Versus- 

Union of India & ors. .... 	Resondents. 

	

I N D E X 	 L 
51.No. 	Description of Documents 

Application 

xure Mi) to A( 18) 

Initial appointment letter 

given to the applicants 

respectively. 

3- 	AnnexureB(1) to 3(18) 

Letter of Re-engagements 

given to the applicants in 

1995 respectively. 

Page No 

f 

- 

4. 

' V11 

QcfL/W y\9\ 

Annexure C : Judgment dated 

10-2-94 passed by the Principal 

Bench C.A.T. New Delhi 

In O.A. 223/92 etc. 

Contd. 2..... 
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DETAIL OF JWPLICATION : 

1 PRTICULKS OF THE 2PPLICATNTS 

Si Runu Tarnuli 

Nilmoni Phukan High School Compound, 

• 	 Dibrugarh. 

Sri l3hadreswar Borgohain 

• 	 Viii Kotoha Na-gaon, 

P.O. Baligaon, Dibrugarh. 

Sri Khalin Das 

Tingkhong Bhangaii, 

P.O. Mohariaghat, 

Dibrugarh. 

• 	 4. Sri Bhaben Baruah 

Jamirah Kopol Gaon, 

P.O. Dhamal Gaon, Dihrugrh. 

Sri Bolin Sonwal 

Kotoha Na-gaori, 

P.O. Kotoha, Dibrugarh•. 

Sri Deben Baru, 

Chenimari Gaon, Khowang-

P.O. Khowang, Dibrugarh. 

Sri Jatindra Nath Saikia 

Nawjan Gaon, 

P.O. Kotoha, Dibrugarh. 

Pajjitra Sonowal 

Tinsukia Gaon, P.O. Leza! 

Dibrug arh. 

Sri Ratneswar Gogoi 

c/o R.Borchetia, 
• 	 Barbari, M.E.School(MC) 

P.O. 	C,Dibrugarh. 

10.Sri Biju Sarikar Das 

B.C.Das Road, Opp.RlyStation. 

Dibrugarh. 

Contd. 3...... 
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&i Khgendra Nath Konwar, 

Jamirah Gohain Gaon 

P.O. Barbaruah, Dibrugarh. 

Sri Khagen Chutia 

c/o A.E. 

U.S. Sub-Division No. I 

CWC, Dibrugarh. 

Sri Deba Kr. Das 

Puharikharxia Geori 

P.O. Mohanaghat, 

Dibrugarh. 

Sri Puma Ch. Urang 

c/a A.E., 

U.S. Sub Djvn. II Jorhat. 

Ajit Handique, 

Kotoha Baligeon, 

P.O. Baligaon, Dibrugarh. 

Sri Erojen Chetia, 

i11. Hali Gandhi Gaon 

P.O. Nad:a, Dibrugarh. 

Sri Pronoy Chakraborty 

c/o Late Harenda Chakraborty 

Subachani Raad. 

P.O. rJjnsukia 	 - 

Sri Ghanakanta Buragohain, 

Dhemasi Dernew Kinar Gaon, 

P.O. Dheniesi 

Dist: - Dibrugarh (Ass am) ........ PETITIQS 

WORKMEN 

-Versus- 

2. P?RTICULARS OF THE RESPONDENTS 

1. Union of India Through the Secretary 

Ministry of Water Resources 

Shram Shakti Ehawan, New Delhi. 

Contd. 4..... 
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The Chairman , Central Water Commission. 

Sewa Bhawan R.K.Purarn 

New Delhi - 66. 

Deputy Director 

Water Resources and Flood Forecasting Division 

Central Water Commission. 

Central Revenue Building, Dibrugarh. 

P.O. Dibrugarh, 786003. 

Executive Engineer. 

Upper Brahrnaputra Division. 

central Water Commission 

Central Revenue Building Dibrugarh. 

P.O. Dibrugarh 786003. 

PRTICUL!S OF ORDER FOR WHICH A?PLICATION IS M10E :- 

This apolication is made for conferment of Temoorary 

status to the applicants who worked in the temporary post of 

work change khalasi for many years and more than 120 days in 

a year, and also for consequential benefits with effect from 

1O-993. 

JIJRISDICTION :- The applicant declares that the subject 

matter against which he wants redressal is within the Jurisdi-

ction of the tribunal. 

LIMITATION :- The applicant further declares that, the 

application is within limitation prescribed in se&tion 21 of 

the ?dministnative Tribunal Act, 1986. 

FACTS OF THE CASE : - 

6 (i) That the aplicants are citizens of India and in 

the employment of the respondents in Class IV(Group-D) 

contd. 5..... 
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Post designated as work-charge Kha1as.s on 

3-220-EB-3-232 with Dearness-Allowances at 

under rules and orders governing the grant 

from time to time. The present revised pay 

is Rs.750-12-870-EB-14-940/- which has been 

15-5-86. 

a pay scale of Rs.196-

the rates admissible 

of such allowances 

scale of the said posts 

given effect from 

6. (ii) 	That the appointments of the applicants were made on 

purely temporary basis for a specific period and after each 

specific period the appointment was purported to be terminated and 

the applicants were re-engaged for specific duration. The date of 

last re-engagement of all the applicants was in between 6-5-95 

to 18-5-95 and duration was upto 15-10-95. 

6(111) 	That the particulars of initial appointment of the 

applicants are as follows :- 

Sl.No. Name of applicant 	Order No. 	 duration in first 
year of appOinment 

Sri Runu Tamuli 	RFFD/DI3/WC-3/2186-91 13-5-85 to 15-10-85 

Sri Bhadreshwar Gohain WRFFD/DIB/WC-3/2268-73 14-5-85 to 15-10-85 

 Sri Khalin Chandra Das WRFFD/DIB/WC-3/3484-89 21685 to 15-10-85 

 Sri Bhaben Barueh WRFFD/DIB/WC-3/2609-14 7-5-86 to 15-10-86 

Sri Bolin Sonowal 	WRFFD/DIB/WC-3/2535-40 5-5-86 to 15-10-86 

Sri Deben Baruah 	WBD/DI3/WC-3/2744-823 12-5-88 to 15-10-88 

Sri Jatindra Nath SaikiaWBD/DIB/WC-3/2744 12-5-88 to 15-10-88 
823 

Sri Pabitra Sonowal 	WRFFD/DIB/G-18/2153-55 13-5-85 to 15-10-85 

Sri Ratneswar Gogoi 
	

WRFFD/DIB/WC-3/1846-50 9-5-84 to 15-10-84 

10.3ri Biju Sankar Das 	UBD/DIB/WC-3/2832-36 	16-5-87 to 15-10-87 

11.Sri Khagendra Nath Konwar WRFFD/DIB/WC-3/7386 17-5-83 to 15-10-83 
-89 

12.Sri Khagen Chetia 	ui3D/DI3/1-Ic-3/2667-71 	14-5-87 to 15-10-87 

13.3ri Deba Kumar Das 	Certificate of service 15-5-87 to 15-10-87 
1987 to 1992 

Coritd. 6. . . . . 

4. 
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14.Sri Puma Ch. TJrang UBD/DIB/WC-3/91/3366 19-6-91 to 18-9-91 
-75 

15.Sri Ajit Handique WRFFD/D113/WC-3/2304-09 14-5-85 to 15-10-85 

16.Sri Brajen Chetia RFFD/DIB/WC-3/172832 9-5-84 to 15-10-84 

17.Sri Pranoy Chakraborty TJBL)/DIB/WC-3/92/3116-20 1-6-92 to 15-10-92 

18.Sri Ghana Kanta Bura- UBD/DIB/WC-3/88/2774 	12-5-88 to 15-10-88 
gohain. 	 -823 

[•..-.]!.::.!s:- 	
.. -.[,[.. - 

Copy of the initial appointment letters are filed hereto 

and marked as Annexure — A(1) to A(18) respectively. 

6. (iv) 	That thereafter the applicants were given appointment in 

every year subsequent to the year of initial appointment purportedly 

for the period starting within 18th May and till 15th October 

every year, and last appointment was given within 6-5-95 to 18-5-95. 

ending on 15-10-95. Particulars of the order of last re-engagement 

df the applicant and the duration of engagmeflt during the year 

1995 are as follows :- 

- 

Sl.No. Name of Applicant Order 
 of re-engagement duration of work 

1. Sri Runu Tamuli UBD/DIB/WC-3/95/1956-60 6-5-95 to 15-10-95 

2.Sri Bhadreswar Gohain UBD/DI.B/WC-3/95/1890-94 6-5-95 to 15-10-95 

3.Sri Khalin Ch.Das TJBD/DIB/WC-3/95/1880-84 6-5-95 to 15-10-95 

4.Sri Bhaben Baruah UBD/DIB/WC-3/95/2056-60 10-5--95to 15-10-95 

5. Sri Bolin Sonowal UBD/DIB/Wc-3/95/1895 -99  6-5-95t 15-10-95 

6.Sri Deben Baruah UBD/DIB/WC-3/95/1925-29 6-5-95 to 15-10-95 

7.Sri Jitendra Nath UBD/DIB/TC3/95/1905-OY 6-5-95 to 15-10-95 
Saikia 

8.Sri Pabitra Sonowal UBD/DIB/1äC-305/1941-45 6-5-95 to 15-10-95 

9.Sri Ratneswar Gogoi urnj/DIB/WC-3/95/1986-9 0  6-5-95 to 15-10-95 

10.Sri Biju Sankar Das UBD/DIB/WC-3/95/197680 6-5-95 to 15-10-95 

11.Sri Khagendra Nath UBD/DIB/WC-3/95/1995-99 6-5-95 to 15-10-95 

12.Sri 
I(o nwar 

Khagen Chetia UBD/DIB/WC-3/95/1915-19 6-5-95 to 15-10-95 

Contd. 7...... 
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13.Sri Debendra Kr.Das UBD/B/WC-3/95/201519 6-5-95 to 15-10-95 

14.Sri Puma Ch.Urang UBD/DIB/WC-3/95/1815-19 6-5-95 to 15-10-95 

15.Sri Ajit Handique UBD/DIB/WC-3/95/1936-40 6-5-95 to 15-10-95 

16.Sri Brajen Chetia WRFFD/DIB/WC-3/95/2041 4 5 6-5-95 to 15-10-95 

17.Sri Pranoy ChakrobortyuBD/DIB/WC3/95/204145 6-5-95to 15-10-95 

18.Sri Ghanakanta aura UBD/DI3/WC-3/95/234650 8-595to 15-10-95 
Gohain. 

Copy of the last re-engagament letter of the applicants 

are filed hereto and marked as Annexure B(1) to 3(18) respectively. 

6. (v) 	That the aplicafltS beg to state, they worked under the 

respondents as work-charge I<haiasi(reasonal) for minimum 4 conse-

cutive years to maximum 12 consecutive years and in every year 

minimum period of engagement was 154 days (continuous); some of the 

applicants were engaged for more days also. Thus, all the applicants 

worked for a minimum period of 120 days in a year and 240 days in 

two consecutive years. 

6. (vi) 	That the upper Brahmaputra Division, CWC,Dibrugarh is 

permanent establishment under the Central Government and there 

are as many as 31 sites in the said Division. There is large 

number of permanent employees of Group_D pOsts in as much as there 

are good number of vacancies of permanent posts also. The fact 

that services of the applicants are being taken on temporary basis 

since last 4 to 12 years shows that there is requierement of more 

posts of khalasis in the Upper Brabmaputra Division. But the 

respondents neither filling up the existing vacancies nor creating 

sufficient permanent posts so as to absorb the applicants permen-

tly although services of the applicants are being taken since 

many years and thus they are being deprived of regularisatiofl. 

Contd. 8..... 
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Moreover, the applicants are being deprived of temporary 

status and its consecruential benefits. 

6. (Vii) 	That a guide line in the matter or recruitment 

of parsons on daily wage basis in the Central Govt Offices 

were issued iander Govt. of India, Deptt. of Personel and 

Training memo No. 49014/2/86 - Estt. (C) dated 7-6-1988. The 

policy has been further modified by formulating' a scheme 

known as "Casual abours" (grant of Trnproery Status and 

Regularisation) scheme of Govt. of India 1993 herein after 

referred to as the Scheme of 1993. Under this novel scheme 

casual labours who have been engaged for a period of atleast 

240 days ( 206 days in case of office observing 5 days week) 

will be entitled to get Temporary  Status. The minimum period 

of service as casual worker for confirment of temporary 

status has been further modified by the i-Ion'bie Central 

Administrative Tribunal Principal Bench New Delhi by 

common judgment dated 10-2-94 passed in O.A. 223, 884,1601, 

2246, 2418 of 1992. It is held inter alia in para 4(u) of 

the said judgment that those who have completed 120 days of 

service should he given temporary status. 

A copy of the said judgment dated 10-2-94 is 

filed hereto and marked as )nnexure - 'C 1 . 

6. (Viii). 	That the scheme of 1993 provides that confirment 

of Temporary Status would be without reference to the 

creation/availability of regular Group'D' posts, and as regards 

the benefits of tporary status the scheme inter-alia provides! 

that casual labourers will get wages at daily rate with 

Contd. 9...... 
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reference to the minimum of the pay scale for a correspon-

ding regular Gr. D' official including DA, HRA and CCA 

annual increment casual or any other kind of leave, Festi-

val Advance, Flood ?vance and benefit of G PF etc. 

6. (iX) 	That the applicants beg to state that the 

scheme for granting temporary status etc. having been 

implemented by the Govt. of India on 10-9-1993 the applicants 

are entitled to get all benefit with retrospective effect 

simultaneously with don6erment of the Temporary Status. 

6. (x) 	That the applicants beg tos state that beside 

conferment of Temporary Status, the Respondents also bound 

to give effect of the annual increment of wages as per 

scale in which the applicants were engaged time to time. 

(Xi) That the applicants beg to state that, inspite 

of number of representatives the authority did not make 

any consideration to just and genuine demands of the 

applicant. 

6(xii) 	That the applicants beg to state that they have 

a common interest in the matter and as such they have joined 

together and file a single petition seeking redressal of 

their grievances. 

RELIEFS SOUGHT FOR 

In the facts and circumstances of the case the 

applicants pray for the foLowing reliefs :- 

7. (i) 	The applicants be given temporary status and 

Contd. 10...... 
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with all consequential benefits envisaged under the 

casual labours(grant of Temporary status and Regularisation) 

scheme of Govt. of India, 1993 with effect from 10-9-93. 

7. (ii) 	The respondents be directed to pay the applicants 

all arrears due from 10-9-93 for difference of pay of 

increment and other benefitsof temporary status. 

7. (iii) 	The respondents be directed to pay to the 

applicants the respective difference of pay giving effect 

to the annual increment of wages from the year of initial 

appointment. 

7.(iV) 	The respondents be directed to publish a 

seniority list of work-charge/casual Group-D employees. 

GROUNDS 

For that the applicants having workd more than 

120 	days in one year and more than 240 days in two 

consecutive years are entitled to get Temporary Status 

in Group D' posts under the rescondents. 

For that the applicants have been working as 

work-charge Khalasi during the period from 4 years to 

12 years intermittently shows that there is permanent 

requirement of the services of the applicants. 

Contd. 11. . . 
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C. 	For that the applicants during the period of 

purported seasonal engagement for so many years doing 

sthmilar work as of the permanent employees but, the 

applicants are not given equal benefits and as such there 

is violation of the principle of "equal pay for equal work". 

For that the applicants having been engaged conse-

cutively for many years on a pay scale they are entitled to 

get annual increments and the respective wages of the 

applicants ought to have been calculated taking the annual 

increment in to account every year. 

For that the applicants are entitled to equal 

opportunity in the matter of public employment which having 

been denied by the respondents i.e. violation of Art.14,16 

21 and 311. 

For that almost all the applicants have crossed the 

age bar to seek a Govt. job and unless they are conferred 

with Temporary Status and re-engagement with consequential 

benefits they will suffer irreperable loss and injuriese 

INTERIM RELIEFS PRAyED FOR 

NIL 

That the applicants state that they have not filed 

any other application beoré any court/Tribunal for the 

aforesaid relief and having common interest they jointly f 

filed this aDplication. 

RENEDIQJ2CHAUSTED 

The applicants submit that they have exhausted all 

the remedies before praferring this aplicatiOfl. 
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PRTICULRS OF P.O. 

009  PostalOrderNd.4 	
960309 

Date 

An index with particulars of enclosures in annexed 

13.. .Particulars of documents as per index. 

* 	
VERIFICATION 

I, Shri Runu Tamuli son of Late Prasad 

Chanda Tamul*, aged about 29 years, the applicant No. 1 

resident of Nilmoni Phukan High School compound 

Dibrugarh Town, P.O. & P.S. Dist, Dibrugarh do hereby 

verify that the eontents of para 1 to 3 and 7 to 13 are 

true to my personal knowledge and para 4 and 5 I believe 

to be true tn 'legal advice and that I he not 

any material fact. 

' 0 	 (L tLW1AJL 



!CRECS. 	 kHOE : 207.9 

GOV1iitiO&I4 OP lt&It 	 A C!R. TL W&iTER COWISI O1 
WTM( R OU-LCS &1OCD PO1C6TI1tG DIVISIOt. 

PA C. CLT3. R1VEIUB BUILDThG 
786_ 	9Q:. 

	

9, 	Dated,1bigarh the I3/51/t5. 

3J2c - 	OiOY 	 rOIPM 	QT iOS - 

	

__ _________ 	 - 

ideraigned &retj offere &hrinTili - 
_ 	tcporiy pQst of work-charged Khal.si D a 

:ofRs 1967 'c. ronth irk' thO eøale of pay of its. 196-5- ?O-
B-3232. He will also be entitled to drw-darness and oth 
aflow4noes at the i:-acs admissible nder and. dabjeot to tic ondi-
tiOn laid down in rti.les aiU 	órd4ra'governirg thegn't,c 34oh 
alle-eiincez, in foice froui time to tine. She post, Le puz4y 
*az. and will cotjuue up -tO 15. 10.65 	on oozapleion Of w 'k 
yhieheer is earlie?r. The apointmet is pure3 teo 

Il U0 confer a1: iit1e to permanent emplment., The aoirtting 
uihorit reserv tbc right of torrnating the sex'vioes o;e he 

eppOintec at any tni wthout aasig6in6 any reison. 

kic ouli rcpox1 h3mbelf for aty tO  

	

aV0,D.tbzugarb(_Contro3.kOO 	4th effect from ___________ 
U. the candithtê us to 'epQrtoX' th.ty on the 	soT 

eQd the appOintincn order will stadd  
- 

No T/D. will be'dImissib1e for jôinirj the po8t.: 

• 	
.••• 	.:••. 

	

• 	' 	 ( 	J,."Gawam. 	) 
• 	 . 	 iøputy 	er ir 

Thir 	 . 	
W.R.Diisibi:iCuibrug,.rh 

mlip BaLLdh 

- .iJ. 	Vifd.QflO, 
• 	mbia. 	. 	 . 

Copy forwarded to :- 
1' 	he 4ssis'iant ngi er,C.E'.P.&b-Dlvjaj.n,CwO,DibZ'Ua'1 .•• 

Joinjnrepooabove,inøwabay 	j LC 

2 The p1oynient O.toer,inplóymert 2xohange 	_bzigar  
with reference to his letter  

	

* 	Date1 2.5.85 	for infoton 	 - 
3, ccOt Brr1ch,Wb.L 	DyisionrWC,]Ubngurh( p dupl. ta). 
4. Office Order f4.le )io.G.-. 

5 • Pile i. c •  WC- 1. 	• 

6
I 

	

• 	 . 	(• 	.j . 	) 
11epnt( Di*ot Q? 

&F.P.Diflsion:ff!Q: 

	

• 	
•.• 	

,- 	It 	•• 	•• 	': 	
• 	— 

No. 	 •:
' CWC 	• 

-I 
/ 'y' 	 - 	• 	PUTi D'REcp 	.. • 

'\ 	 -------. 	•-. cwc 

	

.. 	._••--_ 	•. - 	- 	A. 	 - f• . 	- - ) ,. 	-- 

	

- 	 :, 	: 
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HIONE : 2)'J 
GOi'4tIT OF 1 

CEJ1 RL W$)R COM 41SSION 
j .:S(Trr(S & .1OOD FOkUQ..TIX1(X DiVIIOi 	 rv 2 

CEithL RVJNt'E. 
D1L BIOGA RH — 

40 D3e,Diuirh thejj/5Jb5. 

oKc'i , 	o 	poo 
• 	- 	— 	.• 	 . 	 • 

	

— ----- ,-•w- 	 ' Lt_1_,.• 
.. d 	 -. 	 - 

- hc ':.r.df ;ijieu hc:&by if fèu  

_________ 	••- 	: o 	pot of wo:k-chre 	 .. a 
oTj7 , ' -' oiV in tJe 	1e cC p.y ci 	196- 	2b- 

LB--232, i-L€ will 1c' bi. enit1edo dw de -..css and 	.• 
al1cwces at t1'e x 	acju&.21 le ader and subject o t.i :ordi- 
tion 	down in . 	and zii oru-is guvernin tkernt 	such 
al1(WaflCec in !Oce .ror t iino to tiny. The post 	jure1y v'ip.o- 

3ti Will Con :i. L t)tO 15*10985 	on coriJ•ieuior of 
uc'evr is 	 T. apiolntmc:t i.n jurely temirry : 
will not cionfu: 	-ii to permact erployinent. The apo. tting 

• 2uthority rerv 	t- .Iht of ter.J.. 'tng tLo .3ervices of ;he 
apporitec at.ny 'n 	ithout signin 	ny :aasbn. 

	

r 	1-0.nie1f. for ot ,tc LT..5tU.OhaEhiZari 
wider O.P.P. 1bu.DiVfl.,O,DibiUarh.1 affect '._ 15.5. 85  
rrtheacatT:ii Tu re ,  ,,-.5iT for dtr -on. tAe preir 
ped t!iu p:oi 	or w.t11smd. nceil, 

'Da will be ad st1e for joining 	pest. 

- 
• 	

. 
Depw 

Xr 
y 

Bhsdreevar GOkta1 n 

-.4 .---.--- 

Copy forwrded'tc — 	 - 

. ie 3s1s.cd1t 	 mbzigazt 
, cinin repO.r 	i .bov i 	inbu) 	in; ?lO3EJ ei 	 3 

floe indue 	 - 

2 	e !p1o. eit 	r,&pI oe+ 	rc' ib 
.tch refercrice ' ' i leteNo4QT443/6/5f 

Dted 	 for in.ortin. 

, Ac3ount Brrzoh,v!. &P.Ji'.Djvisjoit 	 iit dUp' 	t)e 
4•(Sz'fj( Or 	o G-S 

- 

	

( 	 J.. 
Deiuty DL:ccto'. - 

Din 

	

' 	 LQ: oi  : 2}L 
585 

£ I 



$ 

Gov. 	of 1uäi 
Certr* tS' 

,%SV A Oifl?CO j.Lv1. 
.1.O. C,.Ji.tLttA, 

i1ss• $ 

.4 

   

.witnw/sC"W 414.e9 	 t4.bLz4Xh t1L 

	

0 X AILP 	-• 

7dJe.c I 	Qk/3.* 0! 	 jVIT 	'i 

The 	*t*ii044 re' OiSera x1 
a t4 ost ot 	 'EIJ'iOA zi . 

er asth La the a 	1 	of kao 196 	 i 4fl 

also . gtit)•t %c 	 sat ottiU 3osn(*I at t mit.. 

•4*.4bd aà.r and caleivatto tb. cai 'ditiou 144 Alma La xu3as 

sad ortexs geveLeg tr &rsat of xmO atcuo* n texq ties 
use to tise* 	u3t i prsJ %sspoai7 and 41). otticuO *tc 

I 	O 	 !tio y'i'L 31LXlt?. Via 

es is ut1 tuorai33 .M wL1 aot ooaSat  OW tUe te siaa 

eDt 	 '44 	 be14J.V r.*.rv*e 'the tt't 

t.rvua%i i. 	vtoeri of the rthotut 4)  at 	ta 44'M 

a.stg.i an reieQa. 

. ebmid recrt ),.?$t,kZ.' t1r itat to aur &tS 

?4.T.Mad .j n&iUL aIaz' 
idti jiaie4iste eUsat. U tha ee.M24t ts1la te rex tea AtS 

w2t34 1e 	 L 	01 Lu*ia at tL4. oWo1*aJ"a the 

$ppdLLtsLat 	ox' ii1 tait *fl3*l. 

o WI.A 1i br ,8*tssib4 Or 	 t 

0 

4 	
rh. 

(• 	 ) 
)optv mxisotor 

- 
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GRAM FoRECAST..

ION•,: 2079 

• 	 GOVERNMENT OF INDTh CEL 
WATER COMNISSION 	N 

& FLOOD FORCA3tLING DIVpSIo 
P.O. CErSrRJL REVEj BJILDING 

	
OS DIBRUGp, - 786003. 

NVWRPFD/nj,/U 	
,,, Dated, .  

2O!! 	
2. 

	

I 	

• 	 ' OS 	

/ 	

S SUBJECT : - 	
OFFER OF TEMPORJy APPOINTMENT TO THE 	 S 

POST
S 	 5 . 

I 	 5 	
s 

The Undersigned hereby offers Shrj ' .DA&-ben Barua 	
a tempora post of Work..har, (ha1asj on 	ay of 	
196/ per month in the scale of y of Rs, 

l963_22o_EB_3232 He will 
also be ent!t1e to drawdearness and other 

all0 
at thy rates adnissible Under and subject to th condjj0 laid dw in rujQs and 

orrs overnjflg the grant çf such 
allowinc in f 

orce 
fr time to tire. 

The pose is pury, tcrnpora and 
wkij 

0°jnue Up 	

o cp1etjon of Work which- ever is earlier he appo ntment is Purey tempora -3rd 
will not Confer any title to permanent iploymen Th 
aPpointing authority rese,09 the riht 

f te ijr - 

 

Secs of the appointee at any time wjhhout ay ras0 

He 'Should report himself for dUty &t ..  N 	
wj h effect. frc 	

ejte 
 

If the andjdate fail5 to report fo uty on the prescri 	
perjj the appointment order wili Stand cancell 

thep0s 0  No TA/LJA will be admissible for joining 

/ 
Deputy Director 

ShVi44aJa _ 	

S 5 

Jamirs h 	
S 1 	 • 	 - 

5-. • 	, Copy frw1rded to : 

Joining repb 	

- 

	

1. The Assistant Engine 	
CF.SUb1D1v±SI 

	

• 	
of. above incumj 	may please be sent 

t thj office in due Course.: 	' 
2 The Emp1oye 'Officer' 

	

• 	With reference to his letter 

or 1flformatjo 

	

O • 	3. 
Account Branch(jn duplicate) WR &'pp Divisi0, C..C., 
Dibrugarh. 	 • 

. 0ffice Order File No. G-5.. 5. Fij No. WC-l. 
' 5 

- 	PUT,DrRECT oR 

555#4555 
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CRAM 
FORECg 	

2 7 
A 	

G ENT OF IIA 
WATER CENTpj WAT COM SSION 

RESOUES & FLOOD FORECASTING DIVIST P • 0. CENTRAL REVENTJE E 
JILDING 

	

, Dated 	

/ 
N F M 0 R A N D U M 

SUBJECT :- 

The undei-sjgfled hereby Offers 
Shrj 

Rhalasi 	ternrary post of Work_charged l96/_ r 	
in the scale of pay of Rs. l96_3_22oB 3232 	

will also be entitled o 
draw 	

nd Other aj1owa5 at the 
rates adrlliss  

under and 	
to th condij0 laid dw in ru:es 

oers overnjng the 
grant f 

uch allowaes in fo0 
14U,

t ti 	
Te post is purely temoora and wilL 

al  

£ 
will no Confer any title to pa anet employment 

Th PPOnng authority resees t e right of teina4
q  any reason. sejces of the aopoifltee at 

	
time Wjth0€ assigi)j1g 

He ShOUld 
report himself for du 

duty 	
th effe 	a-ige Site 

anidate fajj to rcp 
o 	

.g stand 	t e prescrcd cancell 	 perj 
thth aPpoj0t o

r der 
the Post, No TAA willb adjsj1 

for jO1fljg 

	

J. Gosq 	) 
Deputy Dirtor Shr 

v p 	 - 	 - 

Copy 
to :.. . The ASS13tat Engin 	

CF.SUb_DiViS. JOIfling repo-t oE above 

incen may please to thj off ice 	
"Sew- 

in due COW-Se 
2, The Employment °f leer 

Employment Exchange with reference t his letter 
No  

iulforxn Acc 	Branch(j du 
Dibrugarh. 

	

	R & F? Div5j0 C.W.C. ile No. G-.5,  PQflf,ice  Order F 
N. WCj 
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GOVERNMIT OF INDIA 	
PHONE:20799 

 
OENTRAL WATR COMMISSION 

---- WA'ER RE3OUES & FLOOD FORBASTING DIVN.: 
P.O..;-

NO.
c ', BUILDIJG.:: 

DIBRUGApJ78ô003 

UBDIBc/88/27742 	
Dat 	12th May ,1988. 

SUB JEC : OFFER OF TEMP(iPJRY
APPOINTI, TO THE POST OF WQRK 

--- 
CHARGED i<uIS1 (SEANL) 

The undersigned hereby offers the following persons a 
teporary post of Khalasj(seasonal) on a pay of 

R5. 750/_ per monch n the Scale f Pay of Rs. 
75012870EB14_940/Th will be also 

be entitled to draw dearness and other allowancesat the rates ac!mi
governing -

ssible under and 
subject to the Cofldjtj0 lald'.'down in the rules and the grant of Such 

allow8fl re 
from time t 

.time; The post is Purely tempora 	and Wi1icbjflue Upto 15.10.1988 or on.completjon of work whichever is earjjer;The preiy tempora and 
wij riot 

Confer any it1eor,flent emplt)v. 
d

fltThe appointing authority resees the rjht 	teinatingrVices of the ppoiritee at any 
eimewithoutassignsa 

f.... 	••. 
,• •.•• 	'• 	 . 	

•. i• TheshQu1d report themse1s 
fordu to t place of 

•poi with. effect from 1 
.5.1988 failing which 4. 	

'Thzrwjii Stand Carej1 • 
.•• 	 • 	•'• 	

• 	• 	. ' 
No TAA will be admissible for •ioinng the. post. 

ress > 
•; .Ho-. 	 .•• 

 im fl Wj  - 	
'E.E

ng ,e,n •. . 

• 	 •, 	2r 	
• 	

4 Go 01
'  

:./0 I4t 
	 999/79 	

UeSUDVn.NOIC P1tan J3azar, P.O . Jalãn nagr 	g a, D1brud 	Dlb]garh • .Dibrugarh. 

2. $h.Nagon Baruah; 	
3067/77 - 	

— d0 — Hotel Dowarah, 

	

Jalan nagar ,Dibrugrh 	Jlbrugarh 

3.Sh;Runu Tamuli
11 	 1128/85 Ni.lflunjphukon High School, 

Dibrgrh 	
GD site CCChe 1m  Comou.ld P.o .DibrugaJh 

4. Brojen Chetia 	

,DhO11a 
Hati Gandhaj Gaon, 	 526/83 	

'l T• 8tnS  
P*O.Nadua,Dibrugarh 	Dibrgarh 

• Sh -Rhagendranath  Konwar 	2 92d/79 	
— do — 

- Jamjrah Gohajri 	
Di.brdgjrh. P.o.BorbaruahD.L 

!Vyadhar  Ds  
Maricha Gaon, 	

jbru 
347 3 	

U.E 

	

a 	 D1V1s1On C D .00 bu 	 D

-  Tanjceswa r  Das 	
1358/2  Jiban PhUkan Nagar, 	 W•T R 	 tnN&hak , 	

Dibrqgth 
• 	

P.0.CBUI. 

8 Sh.Paramaflanda Das  I( 	 19/84 	
G&D site,

hoWg Koibrtta G30, 	
Dibrugarh 	 cwC $jb$a 

p 

7 	
Cn td .2 • ., 

• 	 -- -- 
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11 	 2 	 1 	3 

9. Sh.Bh.dreswar Gohain 	 1843/83 	G&D site CJC,xhowang 
Kotohaa Aa-Gaon, 	 Dibrugrh 	 (Chenjrnarj) 
P.O .Balig..ion. 

A ,  

10.$h.Kjsorj Girl 3376/83 
Jiban Phukan Nagar, 
P. 	.0 .R.Bujd44 1 1Jibrugarh Dibrugarh. 

S!1 
rpatriãmar 030n, 

xarnar G-on. 
Dibrug1rh. 

1 2 .Sh.Ranjit Khatl 
416/86 Binarigutia Gaon, 

P.o.Ghurania,ibrUg lrh. Dibrugarh 

U .B .ivn . ,CW ,Dibrugarh 

Gauge l 	,Yazali 

U.E.Sub..DjvnI ,cwc, 
Dj brugarh 

G&D Site C%,Chenimarl 
13 .Sh.jit, Handique, 

Kotoha All Gaon, 
P.Q .Ba1igaon. 

14.Sh.Pabitra Sonwa]. 
Tinisu4G 0fl  
P.O. Lezal ,Dibrugarh. 

15 Sh.Khaljn Ch.Das 
Tingkhang -Bhanga.ali, 

°.Mohaghat. 

l 6 .Sh.Chandja Kanta Nath 

2465/84 
D ibrugarh 

1098/83 Gauge Sjte 	Namsaj Dibrugarh ' 	 I 	•-;•.;, 

4853/86 
Dibrugarh Dbrugth. 

- _:-' 	• t_ 	- 

874/85 
---. 	, 	 -. 
c&ri site. 	S.ftéaga r 

1 

	

17 .Sh .Ajit<r.Gog0j 	 1069/81 Barbarj Gaon,Jalannagar 	
Dlbrugrh. - 	• . . a  Dibrugarh. 	

. 
18.Sh. Ashok Kr.Senchowa 	1156/RA /r 	 - — 	- 

- —' 

	

Das, 	- 	Dibrugarh Jagat. Bhandar,ijian Nagar. 

	

9.Sh.Ratnaar Gogol 	 5353/84 	GaUge site CI,1aInbang C/o R.B.Chetia 	
Dibrugarh Barbrj High SChool, 

(ANC),Dibrugarh. 

	

2 o ,sh.sbèfl aruah 	 * 	389/81 Jamirab Ka 	Gaon, 	
Dibrugarh Dibrugarh. .O.Dhamal Gorj. 

21 .Sh.Rjjjt Das 
Natun Telela GOrI, 
P.Q• Mohanaghe 

3254/83 
Dibrug.rh 

 U.S.D1V. 
,Dihrugrh 

21Sh.Ba1j 	Sonwal, 
Kotoha Na.--ga 3117/85 

Dibruga.h 
Gauge site  

23.Sh.1jt Orang 

Ghuranja Village, 
P.o 

2975/80 
Dibrugarh W.T.,Stn.TQZU 

.Ghuranj-a. 
24 .Sh.Ujjai bas 

Sukhan Pukhurl Village 2733/82 
Dibrugrh 

 U.B.Sub 	ivn I 	c 
Dibrugarh 

25.5h.Jlten Phukan 
Dhern esj Majgon, 
P 	ci  .O.Khow ng.  

3407/85 
Dibrugarh CWCIlargherita 

26.Sh.Bjju Sankar pas 
Sant 
Dibrgarh

Par)BCD 	Road, 
2306/83 

Dibrugarh an 
 

Gauge Slte 

- 



;r 
• 1 

- 3 
 

27. Sh.Bh3bcshCh.Das 
Tingkhoig Bh3nga11i 
P.OM 0hinghat. 

25. Sh.üyin Sajkj 
lirlijan Gar, 
t-.0.Seheati nç;  Tinali 

856/82 	U.B.Sub-Divn.,CWC, 
D.LbrugJrh 	--Oibrugrh 

785/81 	W,T.,Stn.,Dholla. 
Dibrugarh 

Sh.L)ba Kr.Ds 2518/81 	thB.Divn.,Cvc,Dibrug..Irh. 
uhJa,ria Village, Dirug-ir 

— PO.Mohangit:.,Jibrugarh. 

Sh.prrnai 	1 Das 2860/84 	U.B.Sub_oivn,No.I,cwc, 
Phuharjtehaw.a 7illage, Dibrugarh 	Dibrugarh 

31, Sh.Labe K,Sjjçj 
- do - 

arbari Con, 582783T. 	... 
Jalnnagar, Dlbrugarh 

32.. CSh.Phandra Kt-.DIS 3965/87. 
cJo Sizna). Ch.Das Dhrugarh. 	- 

Ikricha C•on,Chabia. 

h7U1anCh.DaS 
iokii 

744/82 	. 	iQ& 	Site.CJ,Khowng 
4 	 Natun Gan, 

rakhurthan 
Dthrugrh 	 (Cheni.mari) 

	

-. 	
( 

	

34' 	Sh.Ghanakatna Buragoaln 

.. 

3365/84 	Gauge..site C'C,Daporizo. 
thernsi 0ernw Kinar Giofl, 1ibrugrh; 
P.0.Dierpe$i. 

• 	 eheating Tin All Dibrugrh; 
• .k'.O.BorbarUah 

3 	Sh.DLri Baruah :  3206/83 	Gauge Site C1C,Na msaj 
.Ohiringmari Gaori, Dibrugarh 

3,. 	Sh,pLffld 	Rfl.DS 	
. 

do Dipai1 D3s, 
3539/80 	W.T,,Stn.,CWC,Bad3tjghat 

Dibrugarh. 
Dist.Employment Exch. 
Dihrug..rE-i. 

38. 	h.kr.jt Ch.D3S 1885/87 	N.T.Road X-ing,Ranganadj 
C/o N 	,, Dibrugarh 
JiSt..rn6ioym2r1t 	Exch. 
Dibrgirh. 

39 	Sh.Brat Ch.Das 2678/85 	W.T.,Stfl.,CC,Chou1dhowa.. TulSi Gri, Dibrugarh 	ghat. 
P.Q.j;jrmalj Gon, 

• 	Dibrugarb. 

40.Sh.KhagenChetja. 628/85 '  
( 	 hCflitTt3) Khovar.g Cliatigrn. I Gu, Dibrugarh 

P.Q..Kowang. 
41.. 	h.uhrata DUtt3 :1.L58/81 	WJT.,Stn.,CWC,Chou1dhoWaj. 

Kad.irnani Rly.CoLony Dibrugarh 	ghat. 
B,N,.159(B) ;Dibrugrn 

42. Sh.jatindra Nath Si:ia 3221/84 	GugC site CWC,Jiagaon. 	L, 
Na-jcin Gon, P.C. 	5Lna 	Dibruçarh 

iSt.Dbrugarri. • 

I  R. 
EXECUTIVE ENGINEER 

Contd...4... 

71 
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Copy to 

1 T 	ASsiSnt 
for 	

flCCessa 0Ctj 	Joining Rpo may be sont .0 th 	off jp in due dourse 
2, ThQ ASS1Stnt 	

for 
lflforrntjon and 

flUCOSS. 	:tio 	Joining Repo 	may bo 
sent 

t thjs offjc0 in due Course. 
3. The ASsjnt 	

Subansiri 	
Itanagar  for Informatj0 Qnd 	

, Joining Report may 
be Se 	tO.thjs 	

cess , Ctjo ffj 	in 	Course 

Directorof 	
Emlc)yfl o for lortion lettcrNd 	

3tMylg88.. 	-. S. 	cou 	

( i 6. TWing Branch , , 	 #D1rUg. 	

- 

- 

• 	: 	

. 	 'j 	ç 

• Of 	Order file 	 - 

( 	R. 	Dutta ) 

'. 	 - 	 . 

4 
'1 
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EXIST 	
PHONE:20799 

41 	
GOVERNMENT OF INDIA 

CENTRJL WATER COMMISSION 
WATER RESOUES & FLOOD FORASTING DIVN. 

P.O: C. P. BUILDING::: 
DIBRUGAH78602 

140.  

JBD/DIB,kC-3/88/277423 	
Dated 12th May,1988. 

MEMORANDUM 

SU3JCT : OFFER OF TEMPORARY APPOINTMENT TO THE POST OF WORK 

CHARGEDKHALASI (SEASONAL). 

The undersigned hereby of ferS the following persons a 
teporary post. of Khalsi(se3sonal )  on a pay of R. 750/- per mjnth 

In c.t-
ie Scale of Pay of Rs. 750_12870_EB_14_940/.TheY will be also 

be entitled to draw dearness and other allowaricesat the rates adni-
ssible under an subject to the condition laid down in the rules and 

orders governing the grant of such allowances in force from time to 
time. The post is purely temporary and will continue upto 15 .10.1988 
or on completion of work whichever is earlier.The appointment is 
purely tempora':y and will not confer any tit1e to permanent employ- 
ment. The appointing authority reserves the right of terminating 
the serviceS cif the appointee at any time without assignS any 

re3SOfl. 
Th€yShould report themselves for duty to the place of 

posting with effect. from : 5,5.1986, failing which the tppbintfleflt 

ordar will sLand cancell. 

ND TA/DA will be adm..ssib:.e for joining the poSt. 

— — — 

---.---- S1-4 -  Name &Ade$S 	 ;E.ERen.No. ' Place of posting 
1ith name of 

.nan----- ......n....s.....L----  --------- j_------------------------ --  
1 	 2 	 3 	 4 

1 Sh.DiptKr.Gogoi, 	 999/79 	U .B.Sub-L)ivfl.Uo.J. fWC, 
Dibrugurh Dibrugarh. 

Paltan Eazar, P.O .Jalànnagar,  
Dibrugarh. 

Sh.Nagen Baruah, 	 3067/77 
CO Hotel Dowarah, 

ii - 	 ibrugarh 
Jalannagar ,Dibrug.trh. 

Sh.Runu Tamuli, 	 1128/85 
Nilni.niphUkofl High School, Dibugdrh 
Compound , ?.0 .Dibruglrh. 

Brojen Chetia 	 526/83 
Hati Gandhai Gaofl, 	 Dibrugarh. 
P.O.Nadua,Dibrugarh. 

Sh.Khagendranath Konwar 	2920/19 
Jarnirah Gàhain Gaon, 	Dibrugirh. 
P. .Borbaruah ,Dibrug.irh. 

Sh.Jayadha.r Das 	 3479/83 
Maricha Gaon, 	 Dibrugarh 

.O.Ctbua. 

Tarikesw.ar Das 	 1358/82 
JibanPhukan NcIgar, 	Dibrugarh. 
P.O .0 .R .Bubding,UibrugJrh. 

' 	8. Sh.Paramananda Das 	 19/84 
1'howang Koiblrtta G 3 on, 	Dibrugarh. 

"S. 	 P.O.Khowancighat. 

I 

GCD Site CWC,Cheflimari, 

W.T . ,Stfl. ,Dho].la,CWC. 

— do — 

U .E .DiviSion ,C'JC ,Dibrug..irh 

W .T. ,Strl. ,Naharkatia. 

G&D site ,CWC ,Sibsagar. 

Contd. . .2.... 
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9 Sh.Bhadswa Gohaj  
;<oto 	 143/83 	G&D Site 

 
P.O 	 Dirugrh 	

(Chenimari) 
10..Sh.<isorj Girl 

Jiban PhQka 

11 .Sh.Raeflasr Ggoi'• 
Barpathr Karnar Gon, 
P.OJ(amar  

12.Sh.Rafljjt Khatj  
Inriguti 	 416/86 	U.B.SUbDlVfl: 

)rug Dibrugarh Dibrugarh P.o.Ghuraflj3j.b 	Arh. 

Handique
2465/84 	

G&D site C,chefljnar 
otoha All 	

Dibrugarh .O.Balig0 

14.Sh.Pabjtra Sonwl  
Tiruisukia G,on, 1098/83 	Gauge site C, P.s. Lezaj /Dibrugarh 	Dibrugarh 	 Nams, 

lS.Sh.halj Ch.D35  
Tlngkhag Bhangaaij 	 4853/86

.O MOh3n1gha t 	 Dibrugarh 	Dlbgrh 

16.Sh.Chandra Kanta Nath 	874/85 	
G&D Site CWC,Sjbsagar 

17.shAjit r.Gogoj 	
NaharkatI 

B3 	
1069/81 W.T.;Sn. rbrj Gaon,Jalannagar, 	Diirh Dibrugrh. 	 brug  

18.sh2 A3hk Kr.SenChOwa 	1156/86 	Gauge site CWC.,iao 
C/o Mohera Das, 	

Dibrugjrh Jagat Bhandari113 Nagar. 

	

1-9.Sh.Ratrasw3 Gogoi 	
5353/84 	

G,ang 
C/o .B.Chetia 	

ibrugarh 	uge site Ct High School, 
(AMC) Dibrug3 

389/81 Jamirah 	Gao, 	
Dibrug3 	

Dthrug3rh .orh3mal Gori. 

21 .Sh.R:.jjt Das 	
3254/83 	U.B.DlvflcD.b 

Natu Tel1 	
Dibrugarh ohanghat iDibrug rh - : -.Ugarh 

SDWj 	
3117/ 	Gauge sj CvIC 

Jotoha Na...ga0 	
Dibrugarh 

Ora g   
Ghur 	

2975/80 W.T.StnT 
nja Village, 	

Dirugah P.oGhu  

24..Shujjal DaS 	
2733/86 	U.B.Subivn1 

Sukh 
n Pukhuri Village 	

Dibrug 	Dibrugarh 
25.Sh.JiLe Phukan

3407/85 Dhi51 Mjgi0, 	
Dibrug P•OKhoW3ng  

26.Sh.Biju akar D5 	
230 	

Gauge Site CC,ambang  hC,ambangDibrug3 

Contd.3 

3376/83 	U.B.1V 

Dibrugj 

ii Dthrug.1 

'I 

n 

/ 



i 
27 Sh,BhJbeSh Ch.is 856/82 U.B.SUb.-JJjV.,CWC, 

Tingkh.ig Bhri1i Dibrug...rh Dibrugirh 
P.O 

28, Sh.Na3.ycn Saikia 785/81 W.T.,Stn.,Dholla. 
Dainijan Gaor, Pibrgnh 
-.o .BaHatt L- q  Tjnalj 

29. Sh.L'ba Kr..D.3s 2518/81 U.B.Divn.,cVC,Dibrugrh. 
?uharikh3nla Vi11ag, DibrUg':h 

30 S.P - man<,rid i Das 28eo/84 u. B .sub_Divn.N0,I,cwc, 
2huh.rkhan . 	Village, Dibugarh Dibrugarh 
P.O .Nohn.ag 	t,Dibrugarh 

31. Sh,,Laba Kr,Saflji - do - 
Barb.ari Gon, 582/83 
Ja1annagr. Dibrugarh 

2. Sh.Cancr 	Kt.Ds 3965/87 W.T.,Stn.,C,Tezu 
C/c 	ii2 	-1.DaS Dibrugirh. 
Moricha Con,Chabua. 

3:• . 6h.-'ulan 0 h.DCS 744/82 G&D site CC,Khowcing •Jok.: 	Nun Gaon, Dibrugirh (Chenimri) 
P.O.? 1krthan 

34, Sn.c!-an - katna Burjn 3365/84 Gauge Site 	'IC,Daporizo. 
DhenLJS1 uernjw Kinr Gaon, Dibrugarh, 
P.o Lnsj 

t3ailonq  
3cheaicg Tin All 
P.O .Borbaruah 

3 	 Earuab 
Chiricrnarj GaOn, 

O .Kotoha 

114/7 	-e'it 	lgDn; 
Dibrugdrh. 

3206/83 	Gauge Site CiC,Namsj 
Dibrugarh 

3' 	Sh,prcriod RC.D1S 
C/c i:1i DcjS, 

3539/80 W.T.,Stn.,CWC,Badatjghat 

Dist,mployment Exch. 
Dibrugarh. 

Dibru'.- rh. 

38. 	Sh.itr.t Ch.DaS 
c,/o N..K.Bora, 

1885/87 N.T.ROad X-Ing,Ranganadj 
Dibrugarh 

DiStEmp1oyrnent Exch. 4: 
Dibrugrh. 

39 	ShE1,rat Ch.Das 
Tulsi on, 

2678/85 W.T.,Stfl.,CC,ChoUldhowa_ 

P.O.Njrmuij GaDti, 
Dibrugarh ghat. 

Dibuçr,. 

40. ShKhen Chetia 28/85 G&D 	lt0,C,Khowng Oiangrn .Khong 	 i Got, 
Y.O<howang. 

DibrUgarh &henim3r.) 

M 	Icadrnanj Rly.CoLony 
1158/81 W!T.,Stn.,rC,Chou1dhQwa_ 

/.No..59(B) ,Dibrugar-i 
Di.brugarh ghat. 

5h,jabrdra Nath SalKia 
N-jari G.on, 	.O .i(Dt•ja 

3221/84 
Dibrugarh 

Gauge site CWC,Jiagon 

*Sb.Jfbrug:rh. 

A - ( 	R • 	ITA - 

Contd,..4,.. 

'1/ 
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Copy to 

1, T 	ASsiStJnt 
for inf orpati on 

flCoSsa 	tion. Joining 	po Rert may be sent to this 3ffjc in du Course. 

The  
if orrntjo and flCOSS 	 tio 	 for 

 oining Report may be Sent to this :)fficQ in due course 

The Assjant 
Engineer Subnsi SubDjvjsjonQcIt for inf 	

3d ncc 	
action Joining Pport may be se 	to this off ICC in du Course. 

The Assstant irtor of Employment District Employment 
o for irf 	Withfertce to his lOttr N. 	

T-78/83/210004 dated 3th May,193 

5.Account13ranChU3D1VflCICD. 	
( in duplicate ). 

6. Jrawirg Br3h,uSDivnCDIb 

7, JEF(H•Q•)•FU.B.Divn.,CDibruh 

Porson concerned 

OffIce Order fIle 
 I.  

( R.tta 
EXecutjv0 Einoer 

1 

19 
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GOVT. OF 1NO-1A. 

___ 	
WATER RESOURCES AND FLOOD EOREQA8flH OIY%UM \ 
CENTRAL WATER COMMSStU'  f \ 
P.O. Central Rvj 0 BUi4ii3g. 
Dibrugath - 786O3 

A (Assam) 

No. WJFFD/DIBJ 	. 	 f 	/Dated..? 	...........i9s.s., -46 

Th 

wchabaiiv 

Sub, A1).ow to cro t.ks hec Pod. 	 I 
fl/Sir, 

I havet t honour to stst. t$t 8hrIY Paj,tr* 5OflO$lA 
L ..--,--- 	 - 	

- 

	

ppointed as seasonal Kb1s*i w%derøigne and pâ$&* pu 	Y 
site DporiZO (Arw ota1Pr*4e 1h wbo wtU st.7 there 

up to  
In this nnect io you ar .isq.1e ated t4 a3.i.w d.m t 

AV 

— aosa.4 the hinnez )4n d CJ1i*$ o 
_______________________________  

foresaid Ouge 
• 	 •.;- 

YourS fiithfully, 

- 
- 	 4 	 • 	 I t 	- 	 -- I 	J,GOQMX. ) 

DEPUTY DIR.CTQR- 
iCICDThRUAR$I 

- 	 • 
OW'S C.. W. 

CoWto$- 

Tki* Deputy Coiis4oner D*poCi2D, West Siang 

- 

2. Shri pabitra 
	for rI.CSSSSCY 	ei 

•__> 

DEPUTY uxgr3R 

DeputY DIrectO' 	•- 	
-j - ---- r- 

, p• F, F, DIv'S C. 
 

DLbRUGB 860O3  

*• V. q# 	T1RT 	'fl1 

— 

4-. 
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C 	L/iJ5/ 	 ):tU, 	 t?s1' 

L _ ----•  

t. 	 .:dii 0 1..Ii.lii T( 	T}.:; •(. _.: 
(•_: 	... it ) 

.L.:L 	tie 	c1e CI 	3Y 	. 

:•. 	
.•i:! 	 tc (iL:.d 	 L. ; 

tC, 	j.LL1E3  

(::.C• IH 	 LL4 tLli 	•Lo  

\t 

.,:I..,tjLjl, 

t. 	 i 	"iti, th 	c' 

i;. 

c Li ci,1i  

C 0 P.J. Sub-Divisi OL, CviC, Di L)rUT1'h 

______ 	 • :: 	 .1 
• 	 .-, 	:... 	 •.. 	 4•• 

- 	 .. 	.. . 	. •. 	- - 	 . 	 ••.L. 	. : 	- U 

to itjfO si1.e uri(ior 

ei'ict  

to rC,;C1t IL'  

Wi ii 	tO..' C 

• 	
c Ti./D 	ii 4.J.  i;u$LSLLJe for j o:Lri•t4:.i 

1" - - 
	 - - ••- 	

. 	 % 	 / 	•---• - 

,s ; '•. 4\\  

( 	.• • 	Cv_'ic.mi 	) 
i)E.ti j)r3tor 

••J 
±tar413wr .GLO1 

0/0 Sri Hresh Charimai. 

.• 	. 	I 	t • 	'• 	 - 	. 	. 	. 	• 	• 	- 	- 	- 	- 	- 

7 vLJ OV& e ji_ 

ILQ9 ' 
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APP0IT1I TO THE P3ST op t'?C< CIIGi) -. .- 	 - 	 .- 	 -- 

Cir 	

reby ofor Shrj 0 	
Kh1asjor o 	of 

s, 75O.427o ED 	
He will 

d..e(5 	
nd other allowances at the rate

s  

in 	
c th cocj 	laid 	

1es an 

	

- 	 he 	
of Such 

ciowinces Ifl force from time to 
i.9 	

J 	
upt 

...........

Tk 1/hic.: 	is 	
:lLr. 1he PPomont is 

y rd 	

not coi. ,nv tIti, toPeaflet 	
Ply te 	

of 	
he 

3Ppo 	
ny time With0 	

SSignjng any reason.  • 	

duty a(Li 

•. 	.- .- 	. 	

f 

	

-- 	- 	_ 	• 	

rom 	1575. 
• 

- 	

£Dr 	

Prer 	 erv,jd 
•- 	C n  

be 	
±or 

loing. the.. posts 

• 

T2 - UDD 
• 	': 	tL C 	 • 

- 	

- 

• 

- 	c 	ao0- 	
n:umit ay 	

be sent t thj 

	

XChrae . 	

With 

Lr AJ 	
58 J87/2 

	

Sr 	
•B.iV. 	

0 
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-- 	
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)• 	. <Ct Liv. 

I:n.CT•j .Djbuarh 
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FORECsr. 	
PHONE 79 

GOVRNIi 1  OF INDIA 
CENTRL 'JTER COMI1I SSION 

'ATE: RESOURCES & FLOOD FOR CASIG Dv:sIoN 
P.O. CENTRiL REVENU: UIjtJ:NG 

DI5RUGAPJi786003 - 

Led,Djbrurh the_sr/ 

_ 

- SUBJECT : 	OFFER OF TEMPORIY 
hPpOT1TNENT TO TE P05r OF 

YORK.CHApGED Ka;LAI 

The undersigned heeby oEers hL 
ihagendra Nath Konwar 	

a temporary Post ork.harged Yhals1 on pay of Rs. l96/ per month in the cule o pay of s. 
3232. He will also be entitled o drew dearne:;g and cthe: allowances at the rates admissible urcr arid subject to t:e condition laid down in rules and 'orders govenjng the grt of such allowances in force frcm 

tinle to time. Tk- post is temporary and il1 Continue upto S4O.83 	or cortpletjc. ti of work whichever is earlier. The 	
is purely tempory and will not confer any tit'e to permanent eml'rne 

The apointjng authority rserVe5 the right of tei:• 
reason. 	

the services of the appojnt -  at any time with,ut assignutig ny 

He shoLid :aport himself for duty toCJ,F.QauQe 

:L _. If tne canite hails to rnport for iJty 	the frcrber period the appojrnt oroer 
will 5tun cncei1, No TA/jJ wi. te 	111 thepost. 	 bl 	1t'4nirig 

DEur DIR:CTc,R 
SWAIM 

To 	
W.R.r( 	DVISIOST:Ct1C:DTPPPGR / Shrj Khagendra Nath BE Kongaf 

viii. .jainjra Goh.-q Gaon, 

.O.BorboruaJ.i 

DISt.Dibrlugarh. 

Copy forwarded to 
1. The Assistant 

Itanagar.. Joining report of above 1ncumb.t may plas b nt to t hi S FQj n 

The Employment Oflicer,Emp1ojt Lcha g 	 - - with reference to his letter No. 
dated f 	inform 

counts Branch,w.R.&FFDIVISLOfl C C,ibr'garh( in duplicat. Office Order file 

C0TAj'4 I ) 
DPUTY JIRECTOR 

:.&. ?Y rc 	 H 

A 



PHGE 2 0 7 Q 9 
Goverinunt f idja 
Tjprer '3rç.hrnapu're Divi.ioi 
:'entral lok,%ez COflWIssiOn 

CenL Pevenues Building 
733 (A 

/ 

A  12 I 	t 

A 

 

No UBL/D lu/wV -•/R 	 Dae ,D!brugarh thc____ 
ME Ivr OR 	: D U M 

SUBJEC T 	O.cER op TELIIPARY i.o:rr TO THE POST 
CF W(K- ( HARGED  

TL undergicd [€rby offer hrj. <hag 	tia 
- - • temporary pr 	o Wrk -chare KhalLa3i -n a oay uf F'.75O/-. per month in the scale f 

pay f R 75U••2-81C-.E 	49)/•- 	will aIo be entitled to drq dea'ne 	nd otier 	 ab the rates admij-. bie unde and subject to the condition lai down :..n rules and orders 	rx.ning -the 	t 	8ach aa1oqance5 in force 
frm time to time. Th post ! purely temporary and will Continue L1pt 	i5.1O7 -- 	 C peto of wcrk wiich- ever i earLierpL1e appoin.;r. 	is p.rely terperary and will 
rct con±'or any titc to penLanent ernpi(:7meriL,T. appinting auhori- reserveq the rgh-  of ten .rtirg the ,arvice of the appointee at 8.ny time without asi,ning an:1r eaon. 

Ho 	i re•rt hirriHalf Zo' duty 
 i 	L 

_ 	
, . 5u -J 	 'jth cffect 

____ 
- 	

to report for duty on the prescr:Lbe: 	ri 	.he :ppm- rrir 
will a 	canoeD, 

ti 	 1 5r. 	sb-mr 
the post. 

/vA 
lrr: 0t.0 	 EX'C15PJVE EI'1flflTEE} 

TTTTTT J D   

Copy f or wardeT to :- 
1 The As s ist a t-i t Elr j ieej 	 .Vfl.ioJ,C' 	Dwru1 

ing renorT 	above i.ncumb-- 
may please Oe se1-i to tI-jjs office th due co.irë. 

2 The Empio 	O'fic er Ernplymont Exchange 	thLarh 
with reference to i:Ls letter No. 

T-53/O7,'25 	 dated 	0.5,87 for infoi- 
mat ion. 

3 	 iranch(ju du. 1.Jcat) U. '3.Liyjj on,CWC ,1)ibrugarh. 
4 Office 	File No, -5,. 
5  

. & i'ik'•r ) 
EXT; TIVE 

U ,3 .r•VT .I 17 71 O'!C 	13t?UaARH 

e.~ 

\ /V 
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 15. 
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tA Ci: :iti01 

:r 	i,:tra tiviuioii 
6 	 ri vriu 	uiiir 

tudjbarh 

.. 
I'.... 

Phoiae g 20791)  

the 	I7I /91, 
16 

horabv oefr theo11owing O8Ofl6 
• 	 / 	 I. -. 	 ... - 	. 	 g 

•' J 	 -.. 	 O11 P81 O .0 
tD, j  

.1 
jv,  

730-12"870'14-940/- .They 
L 	 .. 	ur:u (ZL nid, other allowanoes at the 

t1ct to tho oor.ditio.n, laid down in 
— 	 tio crt of &uoh a1lowtncce in force 

iii i.c prcly eiory- *and1fl continue 

	

J th-' 	9691 Th,1r 	'vi ces wsr be k extended 
dpi 1 	 t:axt viii be ccaired.The 

rvc tho,  riitoe tox.iitating tho Bervice 
).LikLt Gzaigaa, MW X'V&3OA3. 

11c1j1vo3 for duty to the 
19E91 (FJ,) £al.ltng which the 

sibie for joining in the pout. 

: ;ia.oe of posting 

Lw;'u1 

E •_ 	.... 
...i. •_.._i 

I_) 	 ........ 	 .. 	
. 	,,q.. '1.4. •. .d 	.' .. 	l..L 	.J_- 	..J I.L& 

-' •0 	. 	 .. 	 ,. 	 ,., 	 , .. 

D b.Lu : h0 
i.,. 

. 	iiv.z  
'...-. 	"- 

• Diviaton, CWO Dit' ruç arh. 

S.13.Sub"Divfl.No.I,CWC, 
Dibrugarb. 

Jigao].t Gau&ø Site,C'C, 
LMirn,Tirniukja, Aiica", 

UA 

rtrkatia Gc,,ge 3it,C 0, 
hrkttai 1)ibrugrh. 

fl •Ct' 'V 	 —. — . .. j .aC....*.. - — 	 ,...t'aa u. ...a'a... da .,a. 	e..e____ 

I 
Exocutio 7Fnginf, er 

Cortd • .p. • 02,.8,0 
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•OF1!I1R7O 	 gEI110 	-1I 
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	~M~
cpav- w a 19A'd3'22Wie160 be 

.UQwanoea at the 
erit 

L4i4I.dOw1 ir ru1eo'anc j; 
aI&Oinoee in loxoe froi 	 po_ 	 I , a7'ad will eOnt1nu. 	 . . 
wb;O&fre: i8 e a r12. 	Tt.e 	 , 

nfr ary 

a  

t9/8k1OL4U •cprt 	 ____ 

fliiXhder 077 
i:'the ar4f j4ZI e

thrffio ,  — ' 

t 
p!jQd the 3appojrnent ' o -c,wjj 	 • . 	, . 	 ' 
'iy: •' 	No Tit/L3 

jQg 
. 	. 	.. 	

.- 	 ' 	. 

•; 	 _ ._ 	
.. 	.:.. - 	• 	). 	 l:çr:- 
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Copy to :. 

6. person 
. 

A. 	K. Dc... 
Executive F 	•er 

The Assistant 	

& 11 and SubDiviSionCWCDib 	

iOIg Course. 
report of W/C Kha1as 

w Please be sent to this O!J 
	in The 	

Employne Off icer,Dibrugart/ 	
'cqar/ 

North Ldkhimpur.  
. Th 	Xr 	

rec 
4.IcIIntBranch( in dijni. 
5. H.Q.JE(I - 	L L ) • 

duplicate) 'D?.Jjng 
concern ed 
Order file N2/ File NDoc_9(A) 	- 

13 nc h ,u . 13.1) i vn. / 

104011 

41 

A 

Govement of irdia 
Central JaterCOnjQ 

Up r E3rah ma pu t ra Div I s ion po 
C11 Rpvenue BUiIdjr)( 

NO .UBD/DibJc_3/92/ 

 -,, .d.i 

r\ /( 

1 	
1/ 

ch: 	/92 

The undersig 	
hereby offers the foliowpç a temporary pose of Khaiasi(Seas 	

1) on a pay of Rs. 75,' per month in the cale of pay of 	
750 _12 87o_g 14 940/ 	icy will 

a lso be 
 ent tied to draw dearness 

and other allot)ces a 	he 
rates admjssthle under and 

	
th Londjt 	

ow in 
the rules and orrs govethg the grán Of 

	allowanC 	in 
foe from time to Lime.The post is 

	
Purely temporary a.i will Continue upto 15.1092 or completion of worj 

Whichever i 
The a

ppointment is Purely temporary and wi)1 not Confer ar, title 
t permanent eploymentTh aPointjng authority reserves '..he 
right of terminating the service of the appointee at any ijne Wlthout assigflig any reason. 

They ShOuld report themselves for duty Q the place of PoSting W1th 	
days failing 

wici the appojn 	order 

wj. 	
stand caflCe1T 

NO T/DA will be admissible for. Joining the 

-------------.--------.---.- 
I 	 I 	 I  Si. Name and Adjress 	

:E.E.Rgn.w1, 	
Pl0 ci 	Sting 

No. 	
I 	

'name of EE. 
- 	-------- *--.---------- ------ ---. 

Pranav 
 118/90 C/O arendra r.chara2rty 

•_4 

Sujochj Road, 
rins ia,Acsam. 

Cho uldowagbat: 
Under ban sir j 

.'tan4ger 

be g/ 
A. K 
	

I ,. . 

'V 
SI 



99 PHONE : 207 

GOVERNMENT OF INDIA 
CENTRAL 'VTATER COMMISSION 

WATER ESOURCES & FLOOD FOASTING 
P.O.: C. t. BUILDING::: 

ô. 
-723 	

Dated 12th May,1988. 
UBD Th c_3/88 

 

M E M 0 R A N DU M 

SUBJBT : OFFER OF TEMPORARY APPOINTMENT TO THE ST OF WOPK-

CHGW XHAiASI(S 	 - 

The undersigned hereby offers the folloJiflg personS a 
teporarY post of KhalSi(seaSOfla1 )  on a pay of Rg. 750/- per month 
in the Soale of Pay of Rs. 750_12870_EB_14_940/_.They will be also 
be entitled to draw dearneSS and other allowariCesat the rates Qni-
ssible under and subject to the 

condition laid down in the ru1S and 

orders governiLg 
the grant of such alloWare5 in force from time to 

time. The poSt is purely temporarY and will continue upto 15.10.1-988 
or on cmpletiofl of work whichever is earlier.The appointment is 
purely temporary and will not confer any title to permanent empl'y-
ment. The appointing authority reserves the. right of terrpinatirlg 
the services of the appointee at any time without assigns ariy 

reSOfl. 	- ThCYShOU1d report themselves for duty to the place of 
posting i.;ith effect froml 5 • 5.1988, failing which the appointment 

ordar will stand cancell. 
No TA/DA will be admissible for joining the post. 

DIVN.: 

ji vc~ 

S14 Name & AddesS 	
-Place of poltirig 

- 	

1with name of 
No 

 
E - ----------------- 

1 	 2 	 3 4. 

Sh.DiptKr.G0g0i, 	 999/79 	U .B.Sub-Divfl.No.I ,CV1C, 
Dibrugrh Dibgarh. 

altan  
Dibrugarh. 

Sh.Nagr3 Baruah, 	 3067(77 	 - do 

CO Hotel Dowarah, ibrugarh 
jaiannagar,DibrUgrh. 

Sh.Runu Tarnuli, 	 1128/85 	GD site CWC,Chenimri. 

Nilm.-IniPhUkOn High School, Dibrug-irh 
Com1,ouni , k'.O .Dibrug3rh. 

Erojen Chetia 	 526/83 
• 	 Hat-i Gandhai Gaon, 	 Dibrugarh. 

P.0.Nadua,Dibrug 1rh. 

S. Sh.Xbtgendraflath Konáf 	290/79 	 - do - 

Ja.rnir-3h Gchairi c-don, 	Dibrugrh. 
P.O .Borbaruah ,Dibrug.1rh. 

S ,-i.iagyadhar DaS 
ariC L. G3o:, 
.0 .Cn:bua. 

TancSw.Ir Das 
Jibn Phukan Ngor, 

9.. Sh.Pir3rrnandl DS 

'iD\'JflC Koih..irtta G 3 ori, 
a. 

P . .;<how3ngghat. 

	

3479/83 	U .E.DiviSiOfl,C'C ,Dibrug.rL 
D ib r uga rh 

	

1353/82 
	

W .T . 	
,Nah.2rkatia, 

Dibrugarh. 

	

19/84 
	

G&D site ,CWC ,Sibsag-ir. 
Dibrugarh. 

DIBRUGARH 78602-. 

Contd. . .2. 



A, 
-2 -  _Th - - - 	___-a___ 	-- - - -  

9. Sh.Bhdreswar GDhaj 	 1843 KDtoh /83 	D site CVC,Khowang -  
P.0.B11igion 	 Dibrugrh 	

(Chenimari) 

10 Sh.K1SOr1 Girl  
Jiban Phukan Naga 	 3376/83 	U•BlVn.,C,Dibrugrh , 

.0.0 	
Dlbrugrh. 

Sh.Rrs 	Gogol 	
Site CJC,yaza1j Barpathr Kainar Gaon, 	Dibrugrh. P.Omar 

12.Sh.Ranjjt Khatj  
Binarigutia G on, 	

416/86 	U.R.SUbD1VnIIC  
P00 .Ghura 	 Dibrugarh Dibrugarh ria,ibrug lrh. 

13.3h.jj Handiqu  
Kotoha All G3o, 	 2455/84 	 C D Sje C ',Chenjmarj  
P.O .B3llga rj• 	 Dibrugarh 

14.Sh.Pabitra Sonwal  
Tinisukia 	

C 
1098/3 	

Gauge site C,NamSi Dibrug rh 
,Dibrugdrh 

1-5-Sh-K halin Ch,Dag 	
4853/86 Tingkhang Bhangaa l i, 	

Dibrugj 	Dibruga 0 .Mohan1gh 

i 
- 

S.Sh.Chandra Kana Nath 	874/85 	G&D site CWC,SibSQgar LJibrugh 	 - 

17.3h.Ajlt Kr.Gogoj 	
1069/h 	W•T.,Stn .Naharka tl Barbari Gaon,Jalannagar, 	

Dibrugh. Dibrugarh. 

18,Sh.$ Ashok
r,Senchow 	 1156/86 	auge Site  CwC C/o Mohendra Das, 

gat Bh 	 Dibrugarh andir,jiia Nagir. 

Ratnaswar Gogol 	
5353/84 Gauge Site CC,Kang 

~~-Cs/h~ R.B,Chetja 	
Dibrugarh Barbirj High School, 

20.ShBben Daruah
389/81 Jarnjr 	Gaon,  

P.O Dharnal Gaori 	 Dibrugar 	Drugarh . 

21 .Sh.Rjjjt Das  
Nat: 	 3254/83 	U.B.DIVnCDfl un T1l3 Gon, 	Dibrug--i rh  

Sonwa  
KDt.oha Na-.gaon 	 3117/85 	Gauge Sjt CVJC,MjaO 

 
P 	 Dibrugrh .. .<Otoha. 

Orang  
Ghur :j 	

2975/80 W.T.,StnTQu nja Village 
 P-0 - Ghur- n ia. 	 Dlbrugarh  

24.Sh.Ujjaj DaS  
Sukhan PUkhUrI Vi 	 273/82lidge, 	

Dibrugrh 	ibrugarh 
25.Shjite Phukan  

Dherncsj 	 3407/85
.o . ow 	 Dibrugah Jthng.  

26.Sh.Bjju SCnr D3 	
2306/3 	Gaugu 	

CiC,1<arnbang 
Santjpir 	

RJ3d 	Dibrugr Dibrug 

Contd..p .3... 



3 

 

A' 
2 

27 Sn hJ:Sh Oh : 	856/82 	U B .SubDjvfl. ,CWC, 

TingkhCg Bh3nq''i' 	0hrugrh 	Dibrugrh 

P.0 0 r-gha. 

	

28- Sh.y-fl 2aikic 	 785/81 	w.T.,Stn;,Dholla. 

Liflijn Go, 	 Dibrug1rh 

.0.Bcbiic Tjn1i 

29. Sh 	ba Kr.DS 	 2518/81 	U,B.Divn.,cC,Dih9 

?:-Li-khafla Vii1ag, 	ibrug.Lrh 

p.o.Mobalt,ibrurh 

	

30 Sh ,p nanrit Das 	 2860/84 	U ,B .Sub-DjVfl .No.I ,C/C, 

huhrikh-fl. Vi11g, 	Dibrugrh 	Dibrugrh 

• 	 P0.Mon:g t,Dibrugarh 

	

31. Sr.Lab Kr..Sjkii 	 288 	 - do - 

Barh.ri G:nfl, 	 582/83 

ja1nrigr. 	 DibrugJrh 

	

:2. Sh achandr Kt.DS 	 3965/87 	y.T.,Stn.,Cv',Tezu 

• 	C/c S imal Ob.DaS 	 Dihrugrh. 

MoriCh1 G 10n,Chabua 

	

3!. h:u1ar Oh.DS 	 744 /82 	G& sit.e C ,KhoWrig 

	

X' ~- O hanakatna

i Nctun Gon, 	 Di1rugrIt 	 (Chenimri) 

rkhjrthri. 

	

3 4 00Burgon3 ifl 	3 365/84 	Gaug.3 Sit CUC ,D: porizo. 

Dh.n'..Si -Domw Kin1r Giofl, DibrUg:lr 

i; 5t 
	i1on 	 - 	

1s-4,'79 	oue site CtK.,Jiagfl. 

5C3iicJ Tin All 	 Dibrucrh. 

.Q .Borbruah, 

	

36. ShD01.:- Eruh.. 	 3206/83 	Gauge site CC,NamSi 

Chin :m:.r Gon, 	 Dibrugrh 

P.0 	toh•:-i 

3' 	r.PLroQ RnD 	 3539/80 	 S tn.,CWC,Badatighat  

C/C 	1i D5, 	 Dibrugirh. 

DiSt.Tlp11)ymOt ExCh. 
Dib rt~i  

Sh.r-rit -hDS 	 1885/87 	N.TRoad x.ing,Rnganadi 

c/c 	K B 	 Dibrug:.irh 

JiSt E 1cymnt Exch. 
Dib:r 

i.Brat Ch.Dr5 	 2678/85 	W.T.,Str1.,C!C,ChOU1dhOWa 

Tuisi G-1n, 	 Dibrugrh 	ghit. 
P () 	irrJiii G:1orl, 
.Jibi tic. rri 

40- 5  h' - h:gcn Chti1. 	 522/85 	G&L) sito,CWCKhWng 

<h - r:c CNg1 i. Gou, 	Dirug:rh 	 ( -ionirnri) 

P.O Khoang. 

h .Urr. Dut.- 	 1158/81 	WT.,Stfl. ,CWC ,Chouldhowa- 

Kad rnui p1\' ,C0i0y 	Dibrugirb 	ghat. 

B,N. -5(b) 	 r ii  

S .indr- 	th S:'iki1 	3221/84 	GUgc Site CWC,Jiagori. 

Naj3n Gn, P.O.Kotoha 	DibrUgarh 
J5jJ• hrucj:rh. 

\
R. 

LTPLE_ENGJ N E ER  

corit.d...4... 
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: 20799 

Goverfln of IndIa 
Centra 1 7.4atar ComtIiSSfl 

uer BrahInautra Divisioi 
£.O. Central pte venue Builiic 

ar.186003  

NO.UB),ib/NC3/95/ 	 Daed,Oibri.arh theJ 9 . 

The undersied hereby offers the followiciç person 
a temporary post of 1tha1aSi(SeaSofla..) on pay o. 	,75C/. per month 

in the scale  of  pay of Rs. 75Ol2- 70...EB14S4O/- a1on.ith dearness 
and other allowances at the rates amissib1e (.indr and 3ubjeCt to 
the conditions laid down in the ru1s acid orde:s overn:ng the 
grant of such a11owances in force from time to tirr) 	post is 
purely ad—hoc and will continue max.ruim uto 1:.10.95 or requirement 
of job whch-ever is earlier. It would not co IfãFi ::t.e of 
further employment of any kind. ''heapointing authority reserves 
the right of terminating the service of the aDpoiritee t any time 
without assigning any reason and .mrn2diatei' on findin :fly .absence 
from duty or any kind of neg1igence/a]1gatioi;. 

He should definite1' rep: for di. ty at t following 
place I .'. 	on 15..95(FN) fai1.irig w -iich tho ap. oih:ie. 	order 
would automatically stand cancelled, No requ t.fc.r 	change of 
posting or extension of date of 	inin; shall ha er;traed. The 
appointee Should perform his d ut' oith reguLartypucic u i.ity, 

- 	sincerity and interest for the emergency f lood forca3t1g job. 

( No TA1A is admisL;ible or joir;.nq tiw 
---------------------• 	 - 
51. ame and address 	1 xchange cgn.ar. Piacc 	p3ting 
No. 	 r1au of employirent. I 

e.xcharige. .-.-..'..-..-----.-. --- .,--,. ..- ...".-.... 	--..- 	.1_ .• 	-.. 

1 / Sh. RLZ1U Tamuli, 	 .1128/85 	D site Cheninir± 
Na].non i Pk an H jgh 	D ibrugarh 	under U. B. Sub-0 ivn • I, 
School Conound, 	 Dibrugarh. 
Dibrugarh. 

Copy to :... 

TtL 1 l 
R. L. Dutta 	) 

E::ecue 4 v 9 	 eie 
Di3 ...on ,CWc, 

Person concerned (through poSe on his last k:ow' r3,:r:cial 
address). 

The Assistant Engineer,U,B.Sub....Cjvn.1r.I/Ir, 	Subrj Li.1 Sub- 
D1ViS1O,CWC ,Dibrugarh/J0rhat/Ia nagar and •D (i-ti:) 	. 	joining 
report may please be sent to hL office in Cue cou: and 
Services be properly utilised ih s.rict 3uvis:L.. 

AO,I.C./Concerned Sctjri  
Steno. 



  

L 

 

ST. 
Governrent of Idia 

Ceritr.i 1 iater Comniss ion 
Uer Brahmna.utra D1v1Sjn 

i)•Ø Central Revenue Builthng 
786003  

PHOJIE 	20799 

 

	

N0.UBJ,Dib/C_/95/ \% 	- 	Dated ,Dibrugarh the 	j9t. 

OFFICE ORDER 

The undersied hereby offers the follbwirig person 
a temporary post of Khalasj(Seasonal) on pay of Rs.750,'... per month in the scale of pay of Rs, 750-12...870-..EB-14..940/... alongwith dearness 
and other allowances at the rates admissible (under and subject to 
the conditions laid down in the rules and orders governing the 
grant of such allowances in force from time to 

ti.me). The post is 
purely ad-hoc and will continue maximum uto 15.10,95 or requirement 

 of job which-ever is earlier, it would not coi!i any title of 
further employment of any k md, 'he a poin t ing au thor ity reserves the right of terminating the service of the appointee at any time 
without assigning any 'reason and imcndiate1y on f ind i ng my .absence 
from duty or any kind of negligence/a1legaj05 

place He hould definitely report for duty at the fol4owing cxf 	.. ... on 1 5 ..95(FN) fail1g which the appointffL1t order 
would automatically stand cancelled • No request for eitrier change of 
posting or extension of date of joining shall be entertained, The 
appointee Should perform his dutyWIth 
Sincerity and interest for the emrgØncy 

flo0ç f orecasting job, 
No T/A is-ad m-is  siblip for joining the post. 

$1.. !rcarre and address 	
;Exchang9 Regn,and Place of Posting Mo.: 	

of 
-.. -- 'exchanq, - .- 

1. Sb.Bhadreswar . Bctrçha1n 	N0• 1843. 	Dibrugarh Gauge site 

	

Viii 1(0 toha Na-gaon,. 	D ibr Upzr h 
P.o. Baligaon,Dibrugarh 

- - ------ - -- - - .- - - - -- - - -----.---- - -- - __t_ -------- --- --- .a__ - - 

R. L. Dutt 	) 
EXecutj.ve ngir1ee 

(through post or his last known resk1enbjai 

The .SSjSflt Engiee U3Subj 	
and Subansfrj SUJD... 

Divjgi0 CWC fib 	
nagar and D(HM). His joining report may please be sant to this ofE ice in due Course and 

Services be Properly Utilised '±th Strict supervision 
( O/.C.oncerned Section 	

Ple zith 
Steno. 

Copy to :..  

'Per'son concern& 
address ) 
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MONE: 20799 
Governnt of India 

Critr 1' Iater Com;nissiori 
Uer Brahtnaura Division 

- 	 k.0. Central RevnUe auilding 
A' 4,Nr ug F: IL8 P 

NO.UBJA)ib/WC./95/ \9r 	Dated ,Dibrugarh the J9. 

OFFICE 0DER 

The undersigned herebyoffers the following person 
-' 	a temporary post of Khalasi(Seasonaj) on pay of Rs.7501-. per month 
.: In-the 	a'1e — f pa y  of Rs. 750-12-8710-Es-14..940/.. alongwith dearness 

and other allowances at the rates admissible (under and subject to 
the COfld1tins laid down in the rules and ozders governing the 
grant of such allowances in force from time to tine). The post is 
purely ad-hoc and wil'l continue rnaxi -num uoto 15.10.95 or requirement • 	of job which-ever is earlier. it would not coTh'Ff title of 
further emp1oymnt of any kind. The ap?ointthg author iLy reserves 
the right of terminating the service of the appointee at any time 
without assigning any reason and immediately on findinq any .absence 
from duty or any kind of negligence/al1egatjns •  

He ahould definitei,y report for duty at t following 
place 	 on 15..95(FN) failing which the apointrerit order 
would automatically stand cance1jd • No request for either change of 
pcsting or extensJon of date of joining shall be entertained. The 
appointee should perform his duty with regularity,punctua1jy,  
Sincerity and interest for the emergency fld forecasting job. 

( No TAA IS admissible for joining the po.t. 
- SI.!Nafre and address 	 Exchange Regn.and :Place of Posting 'No. 	

nartQ of Ornployient I 
'exchange. 

1.Jh. Ithalin DaB 	 N.4853/6 
/ Tflhong Bhangali, 	Dhlrugarn 	 MET STION P.O.?bhanaghat,  

Dibrugarh 	 U.B.Divn.,Dibrugarh 

( R. L, Duta 	) 
Executive Engineer 

Cpyto :... 	• - 

Person' concern 	(through pOet on his last knojn residential address). 
- 2: 	A3sistant 	

and Subr. r1 SUb- DlviSloflCwcDthrugah/ 	 and 	D(HM). r- joining report niy please be 
nt to this office in due courr and 

Services be properly utilised ith strict Supervjsj. 	 p 3. ( 	O/'.C./Coflcern 	Sectj. Steno. InCharge, Concerned Flie iith 

I, 



/ 
if . 	raar,  

/ 	
GV2rnt of nd]a 

41  Ceritr- 1 at3r 
U)9er Erahffla)ut' DiV IS1O1 

p.O. Ceflt]- pven 	
uilog 

2)7 9 9  

	

NO.UB)/0th// \ 	

Dated , )ibr a 

yic 

The u-
14er . signedhereby 0ferS tha 

a temporary post f Kha1asi(0U 	
pay o p.g.7' 	er month 

in the 	a 	of 	y f s. 	
.4)/ alor .rjth dearfle 55  

and other a11oWflCes at the rates 
	

(dO ar 	bjeCt to 

th 	0fldttfl5 	id do 	in t 	rules and •od3 	
the 

grant of 	ch a 11oaflCes in force froL time to 
tim) 't e poSt iS 

purely ad-hoc and j1l continue maxiu uto i 
	n 	quire1t 

of job whhV 	
is earlier. t oul not coi1Y 	

tie of 

further employment of any kifld. he 
a poifltn author-Y reserves 

the rht of 	rmthatthg 	
service of the appoint 

Ct any ti 

jthOUt assigning any mason and imjCiate- 
 Y 1. 	

absence  

£ roffi duty or any k jd of ne 
g iigence/al legat iot ;.

011owing 

He ShOUld 
defifl1t€Y report for kti at 

place I 	
- on 15••95(FN) failthg htch th a?Oint' order 

would autoat1Y sn cance1d. No eqUe 
	for cL 	change of 

pStiflg 
or extefls0fl of date of 1oining shall e ntrt .id. The 

apoifltee ShOUld perform his dUJ 

sinceritY and interest for the 	
fi 	EoC- 	job. 

T.\/D is admiSSib 
-Z. No 	

cr joiflIfl' t 

------------  
s• an and addreSS 	

ExchanCe seg,and 
PiaCO 	sting 

o cmplDYIflt I 

Btiabefl Baruab 	 4D r389/81 	W.T. 	,Dbolla 

	

jamirah x opoi GaOfls 
	uga 	wYle r U, B. S ub-D jvfl. I 

P.O .Dbarflal Gaofl, 

Dru• 

	

C R. 	L._t 	) 

EcU.VC Engirr 

- 	 U B D iv jS :L on ,cwc ,: 1r urh 

Co)Y to 

. 	rSOfl conCern 	(through JD In 

1- 	
:s last 	reSit1 

address) 

2. The LASS jSflt Engin6r,U.B .SLbJivfl 4No.I/11 nd Suba 	
i S- 

	

and 	D((M). ¶Ji- joining 

report rrey please be nt to this off e in ue cource nd 
serviCes be properlY utiliS& 'ith strict 
:SoctDr 	hage,C 	 : 

Steno. 



8 5  
Pr{01JE 	20799 

GovernJent of India 
Ceritra 1 1ater om;(lISS ion 

Upper Bra hmap u ta Div is ion 
P.O. Central Reve1ue Building 

i6O03 

N0.UB)/Dib/WC-3/95/ 	3' 	Dated,DibrUgaitl the_J9e 

OFFICE 0ER 

The undersied hereby Offers the following person 
a temporary post of Itha1asi(Seasonai) on pay of IS750/ 1- per month 
in the sa le of pay of Rs, 750_12.870_EBe14940/ alongwith dearness 
and other allowances at the rates admissible (under and subject to 
the conditions Laid doi in the rules and orders governing the 
grant of such allowances in force from time to time) • Tie post is 
purely ad-hoc and will continue maximum uto 15.10.95 or requirement 
of job which-ever is earlier. It would not con(iàñy title of 
further employmant of any kind. The appointing author ity reserves 
the right of terminating the service of the appointee at any time 
without assigning any reason and immediately on finding any .absence 
from duty or any kind of negligence/allegations. 

He iould definitely report for duty at tha following 
place I .• •; on 15..95(FN) failing which the appointment order 
would automatically stand cancelled • No request for either change of 
posting or extens.on of date of joining shall be entertained4 The 
appointee should perform his duty.with regularity,punctuality, 
Sincerity and interest for the emergency flood forecasting job. 

No T\/tA is admissible for joining the post.  
------- 

	

.•---• 	 ......... 

51. ame and address 	;Exchange Regn.an.d Place of posting 
No. 	 rlanE3 of employment I 

--4---------."-.------ 	 -- 

1. Sh. floliri Sonwal, 	 •1J85 . 	Dibrugarh Gatxe 
Kotoha Na-gaon, 	 DThruga±h 	 Site. 
P.O. KotoLla,D±brUgarh 

-- 	-- 	- - - - 	- _. 

- - 	 .. 	C R. 	L. Duta 	) • 	i 	
. JEXec-utive Eng ie r 

U.B.D1viSio6',CWCD..',-br  
Copy. to :.. 

1. Person concern& (through post on his last known resicanbial 
address). 

20 The :ssistant Engineer,u.B.sub..rijVI,N0I/ 	and Sub'rLri Sob- 
DIViSIOfl,CWC Dibrugarh/Jhat/Ia ngar and Zb (HM). i' s joining 

	

report mey please be nt to this off Ice in due cour 	and 
services be properly utilised with strict suervtsi 

X AO/H.C./Concerned Section n-c1-1iarge j corcrned F:.V uith Steno. 

I --. 	•:: 



•

PjQI1E : 20799 

GoVeLflt of .dia  

I 
Centra 1 1ater ComiS5 ion 	

/ 

uer Brahma . utra Division 

P.O. Central R5veflUe Bui1d3r1g 

parh'786003  

N0.UBJ,'Djb/NC3/95/ 	
Dated ,Dibrarh the 	J95. 

OFFICE OER 

The undersigned hereby offers the fllowiflg person 
a temporary post of 1.chalasi(Seasonal) on pay of Ftg.750/- per month 

in the sca le  of 	y of rZs. 75012-.870EB4440/ alongwith dearness 
and other allowances at the rates admissible (under and subject to 
the conditionS laid down in the rules and orderS governing the 
grant of such allowances in force from time to time). The post is 
pure ly ad -hoc and will c oat in ue max i mum uto 1 .10.95 or requirement 
of job wh1ch-eveT is earlier. It woUld not corer any title of 
further employment of any kind. he ap 1.ointing author ity reserves 
the right of terminating the service of the appointee at any time 
without assigning any reason and imriately on finding any .absence 
from duty or any kind of negligence/allogatbons. 

He should definitely rport for dutj.at the following 

place I . .- on 15..95(FN) failiri which the appointment order 
would automatically stand cancel1ed No request for either ciange of 
pSt ing or extens ion of date of joiririg shall k 	ntert ined, The 

appointee should perform his dut-y wih regularity,PuflCtUitYs 
sincerity and interest for the ernrcency flood forecasting job. 

. No TA/DA is admissiEe for joining the post. 

81. ame and address 	 Excharlge P..egn.and 1,Place of posting 

1o. : 	 nari or mp10ytTeflt 

'echan. 

\J/ 
P.O. owang,DibrUgrL. 	 ,D thzugart1 . 

• 	
- 

(. L. Dutta 	) 
cecuive Engineer 

çopyto:_ 

1,. Person concern 	(through post on his last known residential 
address). 

2. The Assistant Engineer,U...Sub-bivn.No.VII and Subansiri Sub-
Division,CWC,Dibrugarh/J 0rhat/Itanagar and ED(HM). His joining 
report may please be sent to this office in due course and 
services be properly utilised with strict supervision. 

7. 	O,'H.C./Concerned' Section I-charge,Conc2rned File with 
Steno. 

/ 
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207 99  

ST. GDVert of 1-dia 

Centr' i TatC 
U:)2 	

t
er Bra 	

LiU 	

jjSOfl 

j) • 0. Central P.eVenu186003 

the_LS.._-195 ' 

	

\0 	
Date 

	

0FFIC 	
cEP. 

The der5j 	
hereby 0ffe5 	

f0110 	
pers0fl 

a temPorY po of Kha1j 
	

on pay 

n 	- 	of 	y of 	
. 750271 	

.a1ith ''rfle55 

and 0ther a1lO 	
eS at th rates admt 	

(under and 
5 ject to 

the cond° 	
id do 	

in t rule5 and 0rd?rs govere 
	the 

grant of such allo nce5 in force from 

time o ti' 
The post is 

purelY 	h0C 
and j1l contC ma 

	UtO 15010095. 
  or reUirent 

of obhi 
ealie 

not' t t1e of 

 time 
further emp1oYflt of any kjfld. The p,Oifltmn authority 

reserves 

the 

rht Of termjnatinc te serVice of ápPO at any 

ithOU 	

signng any reason and jm 
	

ateY on fjflding any .absence 

from duty or any kjfld of 
ou definitely report 

for duty at the 

puce I 	

failing which the apOthtflt 
order 

wOU 

autOatal snd cae1d No reUt for either ange of 
He 

20sting or e%ten0n of date of j0jning shall b enterta 

	. ThC 

ppotntee ShOU perform his duty with reguljty,nctuahitY1 

intr 	for the 	
rgCnCY £lo 	

recasting job. 

joining the post. 
and 

( NO T,,/DX 
is admissl&J  

- - - - - 	------- ---T 
	- 	-- -- 

sl. 	
a addreSS 	

0ange Regn.a 	
P1ace of poStflQ 

nafC of emPiOYtentI 

$ exchange  
-: 

P.O.y,0toha.  
Dra 

	

- 	 -- 	 - — — -- . . --- - 

- 

Dutta ) 

PerSOn conCern 	
(through poet 

on hiS 3ASt kfloWfl resentt' 

addres5). 

T 	
SSiSflt Engifleen,b 	

ad Subafl3t S- 

	

a 	
O(H1). His joining 

repOrt y p1e5e be seflt to this of 	
n d cQur ad 

	

srves be properlY 	
vith str3Ct 

I 	• • 	: O , 	ohc n 	

ri1 with 

Steno. 

S 

'¼> 
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Gvernn qf India 
Central ;:ater Coimiission 

Upper Brahma,utra Div is ion  
PQ Central Revenue Building 

Di1garh.8(3 

11-i0ii 	: 20799 
.\ 

1N0.UB)/Dib/!3/95/ 	\- Dated ,Dibrarf-i the\_/95 

The undersjed hereby offerS the following person a temporary post f Kha1i(seasOj) on pay or Rs.75O.... per mon th  in the aa ].e of ay of Rs. 750'12..870_EE_14..940/ alongwjth dearness and other allowa nces at the 
rates 4dmissible (under and Subject to the conditions laid down in the rules and orders governing the grant of Such allowances in force from time to tine) • The post is Purely ad-hoc and will continue mi mum u.?to 

of job Which-.ver is earlier. it 	 1 .10,95 or roqu iremen t oud not COry title o further employment of any kind 1  ''t apo1nt1ng authority reserves the right of terminating the servto of the appointee at any time without assigning any reason and 4mrrd lately on finding any -absence from duty or any kind of negligeru :,~e/allegat  

place af 
He Should 

definite1y4p0if0 duty at the following 
. 	 on 15 .D.95(FN) f a ilZo 

which the apojntment order ,wouj autornatial1y stand caflcefle, No request 
for' eithe.r cbnge Of 

posting or ext?on pf date of 	
be eptetanThC 

ate 

No TA/t is adrniss1e $ 

	

_•- ..• 	 or Joining, the post. --a -T 	 - 	

•T' 	
" 	 - 	- - 	- 8].IName and address 	

Exchaé Re1'T'd :Piace of PoSting 
rrploy nanE of ejrent I 

16 	

'exchg -_ r 	- - - 	 - 	- - - -. - - - -. 	. .. - - 
-' - .--------- - 

I 	 -1 
h. Pabjtra Sorival 	 096 83 	a site Tinsijcja Caofl,P,O.1ezaj 	

rugar 	Under .. Dibrugarh. 	
Dibrugaith. -S 

- 	---. - 	-.. -  -- -- 	__.#. -- .- -- - --- __.. 	---- -- 	- 

Copy to :... 

L1L. 
(Ii. L. Dutta 
xec'utjve Engine U. B IDiV1SiOfl,cWCDibrtit.f ,4  

Person Concern 	(through post 	
i.as€ known resjdentjaj 

address) 

The 	 sta 	
and Subansj 	.'Sb... 

DiViSIOfl CWC Dib 	
and ZD(HM) His JOining 

report fray 
please be flt to this fise in 

due course and Services be Properly uti1jsj 
pith triet suervjsj. A/.0 /Concern 	 n 	gl0oncflQ Pi Steno 

/ 

t 

1. 

extI  



	

t. 	 ST• 	 L01J 	. 20799 
v2rfl 	of 	ía 

Centr 1 ia to r Comssn 	
( 

.. 	 Ter Drah:nautr Olvision 	
9 • 	

£.O• Central Rvenu2 Building 	 \ 1 
/ 	 Dlbrugarh.. 736003 

NO.UBJ/iJib/TJc.3/95/ 	 Dated ,Dibrijarh the\.J9t. 

OF'ICE ORDER 

The undersigned hereby offers the fl1w±- person a temporary post of 	 on pay of Rs,750.' per month in the scale .f 	y of s, 70 2-8/o..r3..14..,94o/. alon,jth dearness 
and other allowances at the rates admissible (under an . subject to the condjtj00s 1jd down in tha rules and orlers governing the 
grant of such allowances in force from time to Lini) . fh post is purely d-h 	

and will continue rnaxir,)um U:to 15,10.95 or requ1rerne 
of job hh-vor is earlier, it would not Co cIrTh7,7 title of further emjloTm,nt of any kind s  he 3 P,ointjng 3Uthoriy reserves 
the rht of terminating the sorvico of the appointee L any time 
Without CSsignig any reason and immndiately on finning ny .absence 
from duty or any kind of nealig5nce/allogatior)S 

He should definitely report for dutj at toe following 

	

place 	
•; on l5.:.95pN) failing which the apointmnt order would autO atica1l. snd cancl1ed

0 No request for eiLhar change Of pO$tin or extens:on of date of joining shall be ant appointee Should prforfD 
his duty with reoularitypuncu:ty,  sincerity .a 	Interest for th 	

nargoncy ilOod foracesj g job. 
No 	I s admissible or jln1n the pt. 

........................................................... Si. an and 3ddg 	 xch 	lC.an< 	k-1ace c E posting : 	 . 	
fliL O 	CIflployir nt — 	

'CXch1nge I 	 -......- . . . - .........- - 	- 	- .. . . -- 	-. .........- - 
	. --. -.......... 

W,T, ,Stn.tNahaatja 
under 
Dibrugarh, 

- .......- 	 . 

. 	L. Dutta 
xeCutiv2 flgtnee 

urh •P.IY )•Pfl/CC)j!3 
Copy to L. 
1 '* 

 .1-lerson concerned(through post on his 
iaSt known resldtjai 

address) 	

I 2. Tha .ssisnt Eng1nr05}1 	
and Sub.rjj Sub_ 

6iV1On/C/c)1br/ 	
nd 	D(Hf.J) . 	joining 

report 	plea 	b sun 
to ti1s office in due cour 	arid Serv5 be pro1r1, UtlljSd .'it(i str)ct SuLrvi3

- 	I  •\:O,C/C0 	
Scj 	

'n!arge Oor)cerflcd F1 	.'ith 

1. She Rat.neswar Go± 	 N .310 85 C/a R.r3orchetia, 	 D ruga 
Barbari M.E.Schoo1,(C), 
P.o, AC.,Dthrugart-, 

Ix 
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'--S 

C;:)va,rn.,TEnt of Idja 
CentrL 1 iater Com,tiissj:p 

Upper Brahma.jutra Div is- 
Central Revenue Building  
Dibruga'rh.. 786003 

2D7 99 

NO .UBJ/'Dib/t_3/g5/ 	- 
	Dated,Dibrugarh th e j9 

2j Op 

	

The undesigned hereby offers 	
£ a temporary post ot Khaiasiedb Q( 	 the followinc  )erson

! 	
L' i1 tich 

in the 	of 	y of s. 	 EL)n 
 

gran t  of 

and other allowances at the rates adms 
s 1 	Q/ alongrh dearness 

(under and S

i

ubjec to 
the condjti05 	id d 	 jsjb4 

o 

	

0 in 	
rules and oes governg the 

ich allowances in forc2 from time to tini) . 
	post is Purely adh0 and will Continue maximum 

UtO 15,jO,95 r require of job Whichver 	earj 	It woula not CO( y bit.ie Of  further emp13ynt of any kind, he apointng autorjy reserves 
the right of terminating the serv::ce nf the appojtee t any tim

e  
t,wjthOut assigning 3ny 

mason and imeiate1y or! finding •ny .absence from duty or any kind of neligence/auQgj 

He Shu1d. definiteL rprc for 
dLy 

at t 1°ilowing 
place f 	. 	l5. 95(FN) fil1 	wjch th 	

order would auto aticajiT Stand cance11J. N reque 
	for i'- change of 

PSt1n or extens00 of date of 
Olfirg shall e nerLH 	The 

apintee Shou 	perform his dut*' with Sincerity a 	
lneerest for the emergency flb 	foecaszj 	lob. No T5,A is admjgsjbJ 	r joiHi; te 

-. 	
- Si. ;a 	and address  

L40. 	 ;Exchange Rgn.an 	;:ace  
nar of rnp1oy 	I : 	

'exchan 

QUISRY 	
23O683 

	

Stat10, - 	 ibrugarh Dibrugar h 

- 	 ( R. 	L. 	Dut:. 	) 
ecujv 	er Capy to :.. 	 - 

- 

address) 
1. ers 	CDflcern 	(through ost' 	

his 1as 
2, T 	•SSjS 	

Enaineers 	
SL:: •i Sub 

Dfl,C./C /Oibrugarh/T;/ 	
nac-a and 	.D C;':.:) 	- 	lOIn log 

report 	
y Please be 	to this off e 	c u- C-:: 

Serv5 
be Pror1y UtjljSCd 	

s . T' 	O/C/CO 

 
Steno 

I.') :t- 

r POSting 

W.T, sSth.,Dholla 
U1Xer UB 
Dibrugarh. 

A 	Se 
, 
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PHONE : 20799 
ST. 

Govefl of .dia 
Centrd 1 jater Commiss.LOfl 

u?er BrahiflaUtra Division 
P.O. Central RvenUC Building 

786003 

NO .UBJ/D ib/NC-3 /95/ 	- 	- Dated ,D lr arh the_5J 95 . 

2Fc 9a 
The undersiled hereby offerS the following person 

a temporary post of Khalasi(SeaSonal) on pay of Rs.750/' per month 
in the sale of pay of as. 750_12-.870EB14940/ alongwith dearness 
and other allowances at the rates admissible (under and subject to 
the conditions laid down in the rules and orders governing the 
grant of such allowances in force from time to time) • The post is 
purely ad-hoc and will continue maximum  u?to 15.10.95 or requirement 
of job which-ever is earlier. It would not Coniäiiy title of 
further employment of any kind. The appointing author ity reserves 
the right of terminating the service of the appointee at any time 
without assigning any reason and imned lately on finding any .absence 
from duty or any kind of negligence/a.11egatiOfls. 

He should definitely report for duty at the following 
place i 	- on 15.D.95(FN) failing which the ap)ointrent order 
would automatically stand cancelled. No request for either change of 
posting or extension of date of joining shall be entertained, The 
appointee Should perform his duty with regularity,PUnCtUalitY ,  
sincerity and interest for the emergency flood forecasting job. 

the post, . 

Si. N,,affe and address 	;Excange Regn.ard Place of posting 
najio of employment' 

.......................................................... . -.. -..- -- 

	

1. Sb.Khgendra Nath K0flwar, 	.2920f79 	W,.,Stfl.,MtU Naxnsaa 

Jaznirah cohain GaoD 	 NLakbiXUPUr 	under U,B.Sub-Divfl. I, 

P.O. Barbarh ,Dibrugarh 	 ,Dibrugarh. 

(R. L. Dutta 
Executive Engineer 

U. 	 ibruaa 
Copy to :... 

Person concerned (through pot on his last known residential 
address) 0  

The Assistant Engineer,U,B.Sub-Divn,No./II and Subansiri Sub-
Division..CwC 1 Dibrugarh/J orhat/Itanagarand ZD(HM). His joining 
report ry please be sent to this office in due course and 
services be properly utilised with àtrlct SupervisIon. 

O/H.C./Concerned SeCtloh I -charge/Concerned File with 
Steno. 

41 



L) 
1 

1'. 	
PHONE : 20799 

GoVerflfleflt of India 
Centrdl ;Iater Comu.SSOr1 

Upper BrahmaUt.ra Division 
L.O. Central rvenue Build.flg 

/13 ii/wc-/95/ 	- 	rated ,Drua the ' J95 . 

OFFICE 

The undersied hereby ffera the' f1Ibiiflg perS&fl 

- tmorary post of Khalasi(SeaSDrlal) on pay of Rs,750/- per noflth 
n the sza].e of pay of Rs. 	 alongwith drness 

and other allowances at the rates admissible (under and subject to 
the conditions laid down in the rules and orders governing the 
grant of such allowances in force from time to tirn). The post is 
purely ad-hoc and will continue maximum u.to 15.10.95 or requirement 
of job which-ever is earlier. It would not coi 	aFiy title of 
further employment of any kind. The ap 1 ointing authority reserves 
he right of terminating the service of the appointee at any time 

without apsigning any ea son and immediately on finding any .absence 
from duty or any kind of negligence/allegations. 

He ghould definitely report for duty at the following 
place af 	-. on 15.D.95(FN) failing which the ap 1 ointrrent order 
would automatically stand cancelled. No request for either change of 
posting or extension of date of joining shall be entertained. The 
appointee Should perform his duty with regularity,punctuality, 
Sincerity and interest for the emergency flood forecasting job. 

( No TA,IDA is admisib1.e or joining the poSt s  
- ----------------------- 

Sl,ane and address 	;Exchange Regn.and :Place of posting 
MO. 	 narce of errloyiTent 

'exchange. .a 	.... 	-. 	... 	.• 	.. 	.• — — 

-a 

1. 	. Khagen Chutia 	N,.62B/85 	' 	W.T,,8ti. Miao 

/ 	 5bruga+ . 	under U B. S ub-D ivn • I, 

C/O A.E., 	 rh, 	CC,Dibrugar. 

U.B.SUb-DiVfl.No.I, 
CC,Dthrugarh. 

— — .- -------------- — 	a—b— 	 -- S 	 - 	 — -------- S. ...a — 

• 	 - 	 (R. L. Dutta 	) • 	. 	 cec Ut ive Engineer 
W. B.Div  II?  I on ,CWC ,P zLb

- 
 rh * 

1. T?erson concern 	(through post or) his last known residential 
address), 

2, The .SSiStant Engineer,U,B.Sub_Djvn.No.I/II and Subansjrj Suj_ 
Division,CWC,Dibrugarh/jc >rhat/Ita, nagar and EAD(HM). His joining 
report rny please be sent to this office in due course and 
services be properly utilised with strict Supervision. 

O/H.C.,4 oncern& Section Inhargeiconcrned File with 
Steno. 

y 



: OREc•.Sr 

Gvernint of :'ndja 
Centre. 1 iater 

Uer Brahfnautra Divisj0 
•o. Cent 	Revenue Buildang 

Dibrugarh. 786003 

R~ 3 

207 

  

Dated ,L) ibr ugarh. th e  95. 
OFFICE ORDER 

tempo 	 hereby offers the 	
person 

a 	
ry pose of Khali(SeasQflal) on pay of Rs.75Q,' per month 

In the 	
of y of s, 

750270EB140/ 
alongjjth dearness and Other alloflces at the rates admjssjb 
	

(Under and subject t 
the conditions 	id do 	

in t rules and oers gover
. g the grant of ach allowances in force from time to tire). Tie pose 

is 
purely 

adh0 and will continue maximum Uto 15.10.95 or require
ment 

of job Whichver 	ea 	It wouj 	
t.tle of 

further e mp loym t of any k Ind
•  ?he a p oIn t I ng a u th or It7 reserves 

the rig 
of terminating the service of the appointee at a

ny time 

	

without ass Igning any maSon and 
Imdiate1y n 	

ry .absence 
from duty or any kInd o negligence/10. 

He  
P 	 definitely report for duty at tuce 	

on 15.95(FN) failiig which 	 e follIng  the apojntr 
order 

WOU autornaj11 stend 
caeld No reauest for 	change of 

PSting 
or extens0 of date of Olning shall be 

flter- 	
Thc 

apppintee 
Should perform 

his duty wj regularityp 
s incerity and 

interest for the emergenc y 
 f lood forecQsti:g job. No T.1' 	

is admjssjb 	for DIflfg the 
I 

address 	
Exchaflge Regfl 1  
ar of 	 Place 

	

I 	
o Posting 

; 	

empj,  
'eXchan 

1.  Sh-Deba Kr. DaS 	 aqt.2 	
Met Section 

2 Puharikhanja Gaon 	Di.bruga 	
u.B.Division, P.O.rbhanagI.iat 	
Dibrugh Dibrugarj, 

--- -.- -'- - ---c.  . 	

-- 	 - 

(R.' L. Dutta 	
) Copy to Executive Engineer :_ 

- 

address ) 

	

zerne 
(though ps on is inst known 

	Si(3ntja1 The 	 Enginee5 	

and Subanrj Sub nga and
In du 

D
e
(H

C
1) Hi. iOifling 

report ny Pleas0 
be 	to this ° f ice 	

r

OUr and 
Steno 	 Sect 

services 
be Properly utj1js'ith str

ic t Suervjsi01 
£ 	

0 1nharg0 	
Fi.ie rned 

2 



GovnnL of ::-dia 
Centru 1 ;1acr CorniiisSijr1 

Uer Bra hmapu tra Div is ion 
1.O. 

Central Rvenua Building 
Dibrugarh.. 736003 

1-H011 	20799 

Dated,Dibrarh the 	'29. 
OF.'ICE 0nDEr 

	

T h e undersigned hereby offers the 	llowinq person 
a temporary pose of £ha1asi(S0as01) on pay of Rs.50/ per month in hc 	a Ic of pi of 	. 75 0 12-70.E514...940/.. alone'ath dearness 

otne C 03nces  at the sates admissible (under anl subject to 
the conditios laid d.on in Lh rules end oers gove1:n.ng the 
cren of 	ch allowances in force from time t9 ticn- ) • T 	post is ly ad-50 

and will continua maximum uto 1 .10.95 or requiremn of-  ob w Thvor 	earlier. it would not ccnrV title of 
further emplovnt of any kind. 'he Cp.ointg author i.ty reserves 
the rht of terminating the ervicc of the appointee 

0: any bim wt hou C ass igning any rea son and immo ictely on f md ing any absence from autv or any kind of nealigonc3/al1ogaejn 

Ha should dsfinite1.  pl c Y. 	 rp:)rt.for duty at 	following ..- 	o n l 5 ..9ScFN) foiling which the 3poinCrnt order 
would autoratica11y snd canceJj :.o reqies for either change of 

	

or Ox t ,-_ n s J on of date OL oina 	sia1J 3 	entcrLin, The appoine 	
Should perform his ucy with regulariey,punccij y  Sincerjt ,  and interest for the am;'rgency fln 	forocese;g job. 

is admissible for joining the os:. 
---. 	 ........ 1. ac and address 	 'xohengc Roon .and :?iaco i pos ting 

cxci 
of 	2loyna n: 
ge. 

/Y /6 / 
1. /  Sb, Puma Ch Urang 	 " 	 Gauge Site Tihogdoi 

. 	/ 	 under U,B.S-Divn.II 
C,J0rhat U.B.Sub...DivfliI,J0 rhat 

I 	
C 	. 	r. 	DULtri 

i ) c'L'ti'O Ennie 
B .D Iv Isio CiJc C L.ru Copy to 	 . 	

I - 

1. erso concemn 	
(Lhug pose on his last known rc:,t1fltia1 

2, Th .ss istant 
EflC1flCCrUBSU. 	

,No.I/Ii ond Sub0n7jrj Sub-. 
and 	D(:n) 	joining 

reoost may please be 	nt to this off ie in du Cour 	and Ssrcs be pra;er1' uujljscd ;?±tb Lrjc 

SOction 	 gC,:nnd 	
'(7'frh 

L no. 	
L, 

 

\. 
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PHONZ 207 99 
Govrnnt of Irdia 

If 	
Ceritra 1 ;'later Coimüssin 

f 	 U?er Brahinajutra Division 
P.O. Central Revenue Building 

/ 	 Dibrugarh-. 786003 

NO .UBJ,Dib/TC3/95/ \ 	 ,Dated ,Dibrarh the 

0Fi'ICE ORDER 

The undersiged hereby offers the following person 
a temporary poSt of Khalasi(Seasonal) on pay of Rs.750/.. per month 
in the scale of py of Rs, 750-12870EB14..940/.. along.iith dearness 
and other allowances at the rates admissible (under and subject to 
the cofldjtj05 laid down in the rules and orders govern Lng the 
grant of ach allowances in force from time to tine). 	post is 
Purely ad-hoc and will continue maximum u3to 15.10.95 or requiremert 

 of job which-ever is eatljer. It would not con 	ThFiy title of further employment of any kind •  he ap.ointing authority reserves 
the right of terminating the service of the apoointee at any time 
without Cssigning any reason and imrrQdiately on findir 

;tiy .absence from duty or any kind of negligence/al1egatj0g 

place .f 	He 9hould definitely report for duty at the following 
. 	on 15..95(pN) failing which the apo1ntrnt order 

would autonlatica11r stand cancelled. No request for eitr change of 
posting or extenslon of date of joining shall be enterca.nj The 
appointee Should perform his duty with regularity,punctui.jjy 
Sincerity and interest fOr the emergency flood forecasting job, 

No 
T/D\ Is admissible for joining the post. 

Si. Nafre and address 	
;Exchange Regn.and :P1a' of Posting . 	
nan of employnent I 

'exchange. ................................................. ...........- 

i./ Ajit Hand lque, 	 2465/84 	G & D site Chenjinari Kothha Ba1ign,  
P.O. Balig'aon, 	 Dibrugarh 	under U.B.$uDjI 

C,Dibrugarh. Dibrugarh. 	 PC  

-- - .- - - - - - - - - --- - - '

1'+ 	-- - -- -. __•_--.. .-- ',--- -- 

(R. L. Dutb 	) 
cecUtjve engineer 

Copy to 	 U. B.D IV is .-.. 

1.-Person concerj (thrOijh 
address) 	 Pn hiàjàt known resjdentjai 

2. The :.ssisnt Engineerusj 	I 	 fr and Subansj 
Divisj on ,CWC 	

t/ta nagar and D (HM). His joining report 3Y 
please be sent to this office  Servj 	 in due course and be Properly UtIljs •iith tjct 

SUZVIG1 0  
• O/H-C./Concer nod Section 	

FiE with 
Steno. 

<T 
'117' 
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overnnt of India 
	PHONE : 

6

2 99 

Central ?Jater CrnaiSS ion 
Uer Brahrnautra Division 

à?.O. Centrat Rvenuc sui1d-rig 

Dated ,Dibrugarh the 	 95* NO.UB),'Dib!3/95/ 	- tkt 

OFFICE ORDER 

The u esigned hçy.ferb- kim 
a temporary post of Khalasi(Sea'sonal) on pa of Rs.750/ per month 
in the scale of pay of 2s, 75042..870-EE-.14.940/. alongwith. dearness 
and other allowances at the rates admissible (under and subject to 
the conditions lai.d down in the rules and orders governing the 
grant of such allowances in force from time to time). The post is 
purely ad-hoc and will continue maximum u.'to 15.10.95 or requirement 
of job jhich-ever is earlier. It would not conir any title of 
further employment of any kind.'he appointing authority reserves 
the right of terminating the setvice of the appointee at any time 
without assigning any reason an immediately on finding any .absence 
from duty or any kind of negiignce/al1egations. 

He Should def inite'-  report for duty at the following 
place I 	• on 15.D.95(FN) failing which the apointrrent order 
would automatically stand canceUed. No request for either change of 
posting or extenson of date of -joining shall be entertained. The 
appointee Should perform his duty with regularity,punctualjty, 
Sincerity and interest for the amargency flood forecasting job. 

	

N T;,A is ad rniaa ib £ or-. j in in 	C post .- 
------- --.--..----.- --.----"------ 

si ame and address 	 Exchan ge Regn.and Place of posting 
naiie of employnnt1 

lexchange- 

1. Sh. Brojen Chetia, 	 i, 526/83 	W.T.,Stn.,TeZU 
Vill.Nali Gandhi GaOfl 	Lrgarh 	under Dibrugarh Su—Div 
?.O.Nadwa,Dibrugarh. 	 N0 . I0C%,Di1rugarh. 

--.- 	 . - - .--------- ----.. 

Dutta 	) 
Executive.Enginer 

copyto . 	 --.-..--.--- ...... 

Person 
Concerned (through pOSt on his last known residential a&lress). 

The AsSisnt Engineer,u.B.subfl No .£/Ii and Subansiri Sub- 
and ZD(HM). His joining H 	report may please be sunt to this office In due coure and 

Scrvices be properly utiljsed with strict su.t..ervisjon, 
. 	. O/.C.oncerned StIri 	 with Steno. 

Vol 4 



..sr. 	
HOJ;207 99 ( 	 of :.d Ia 

Centr 1 iatr Crn,ssL I 	 Upper rahIna)ut 	Divjj. / 	
P,• Central 	ven icL Sikg 

Dthrugirh. 736C 33 

NO . UBi/U ib/'Jc._3/95/ 	
Dated Dibruc.arh th e\j9 

OFFICE ORDER 

The undersjed hereby offers the f011Owj person 
£ temporary post of halaSj(seasoflal) on pay of Pg.750,'.. per nionth 

the 	of ay of 	
7SO127O..E3_14..94O/. alon.Thjth dearness 

	

other allonces at the rates admssjh 	
(ndor and subject to /t± conditions 1i.d down in t 	rules and orrs goverr 	the 

f grant of 	
ch allowances in force fror.i time to ti), rj post is 

Puely ad-h 	and will COfltjflu0 rnaxjmi,m U..LC 1 :.10.95 or requirement  of job Whichver is earlier, it woubf not cDnr ant' it.e of 
further employmunt of any kind. he 

ap.01 	
auchori;-y 1eserve s  

•
the right of terminating the servica f th aopointee Ct Qny time 
Witht assigning any mason and !m.iately r. finding 

ny absence from duty or any kind of neol.tgence/-i01 

He Should definitel, 	for duty at 	fDl1ing 
Pace a 	•. on 15 ..95() failing v:1ch t 	ap ,oint .,  order 
would autoçaticall 

stand carce-j No reouest- for eiUi 	change of 
POSting or extension of dato of :Ojfllfl•T 

Shall .e 3ntcrt.r 	The 
apjneee should perform his du 	nLt sincerity and Interest for 

the e'c::gen 	Ll0 	
job. No TA/ 	is admisbJ 

	the  -- 	-.:-- 	- 	
.--.-- 	I 	- 	- 

Si. INalre and address 	
Exchango c•gn.a 	:?:ace n2 JDSting 

. : 	
n a 	of e flply 

- .-.— 	'CXc 	

. 	. 	 . ....... 
1. Sh.Pronoy Chakraborty 	 1lJ/90 C/o Late Harenda Chakraborty, T-M—SLITa 	under U.B.SUb4)IVnI Subachajj Roal, 	

Dihrugarh. P.O.T1flSIjia 

	

CR. 	L. Dut, 
Copy to Enci-naer  :.. 

1.Person Concern 	
(through post on h5s lastknown address) .  

2. The SS1St 	

nd SubaosLrI Sub_ 
VISIOnCWCD 	

and Z'.D(}I) . Hi. 
jOining 

report ry please be 	nt to thIs offce 
In due cDur,. 	nd 

s2rvjceg 
be Properly UtilIsd 

uIth Scjt O/C/Coic 	
5CCt1j i 	h:c;,Thn(rfld Steno. 



: FOPC..ST 	
PHoJi 	20799 /

/ 

	

	
Governht of Idia 

Central Jdter Comtiissjn I 	
Uer Srahautra Divjj0 

p.O. Central 	'venue BUl1ng 
g-800 

Dated ,Dibra rh the\/9 

-- 
- - 	- - he wer31 Yëeby offers the f011wing parson a temporary post f K.halasi(Seasoflal) on pay of Rs,750/. per month 

in the a 1 of y of as. 7SOl2.870_EB..14_94O/ alongwjth dearness and 
other allowances at the rates admissible (under and Subject to 

the condjtj05 iid down in the rules and ord'ers governing' the grant 5 
 of aich allowances in force from time to tiir). The post is 

Purely ad-hoc and will Continue rnocjum uto 

 
15,10.9 or requjre of job Which_ever is earlier. it wu1d not coir any title of further employmt of any kind s 

 he apo1nt1ng authority reserves the ri -
ht of terminating the service of the appointee at any time 

Without assigning ny'aso and immediately on finding any .absence 
£rA duty or any kind of negligence/s liegati 

He qhould definitely report for duty at the 
	 lowing  

puce 	 . 	
failing which the apoint 	order Would autonaticaii3, stand canceid N request fo either change of 

PoSting or extension -of date of joining 
:shall be entertained The apo1ntee Should perform his dUty:Wjth 

Sincerity and. interest fOr the emergency 
• 	t No TA/ 	is 

àdmjssbJ. for ioiing the .pose. 
........................................................

--S.. ......... S. can and address 	
;Exchage Regn.and ':Piace of 

	

. : 	
. 	of emloy.nti 

V 	'exchn 	 V  

	

— F 	-,- - 	 '. - - S 	- - ,•• - - - ,, -. - -. - 	

- 5-- -. S  -- - -. _,,, 	
-. • -.. 

5_• 	 .- 1.' SIIZf. 
DheIaeL Dezaov Kjna' Gaou, 
P.O. Dhenej,  
Dists- Xbnlgarh (Assam) 

	

• 	 --- . 

I 	R. 	L 0  Dutt 	)•, 
CeCUtive flgine 

- - 	 . 	

U. 	 - 
• 	Cpyt0: 	 - 

. -Person concern address) 	 (through post on-this 
2 	 St known 	sidenejal The •ss I 

sta nt Engjne U • B • Sub -0 Ivn . o. I/_ 	
Sub- 

His Joining 
report rtny please be 	

to tp fice in due course and Services be Properly Utiliged WIth Strict 
	 rvision.  

	

Steno. 
A04•C./Concerned 	

Iflharge Thnc 

______ 	 Ma2?gIie 	
±4 

' 

W.T.Sjaofl IV 

S 	Ufldez 
Xo reA 	Aeststó.t 1414pere 

V tT.D. LVLSLOtZ Z(o..I, ,CWQ.-', 
J - - .5----  - 5 -5- •5_.• - - 

S - - - -- -- -. - •
' S S - - -- -- - --- .S. _•_ 

	
— -- .a_ - 

4/Y 
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(NLRAL $4M1N1&RAT1VE TIUEUNAL  

KE1IflELI 

New Delhi, this the I V  Ii.: day of February, 1994. 

HCN'BLE MR JUSTICE S.K.DHACN, OVICE. Q1ALRl.1fi 
1104' BLE MR 3.'N.D}jQJT4ul YAL, MIM3IiR( A). 

Q22 3 

Vtncxi Kumar 
$/Q Shri flanan Singh 
R/0 E-25, Transit Camp, 
Khichari I-\Jr, 
L)elhj. 

Ram kurnar 
;/o Shri Ratan Singh, 

• 	 RZ.-139, X - Block-li 
Nes Roshan Pjr, Najafgarh, 
New Delhi. 

3, Yash Pal Singh 
S/0 Shri Devi Singh, 
MZ.-288, Vii. & 
New Dej)'j 1  

4. Parmod Kumar 
Sj0 Shri Bijil SIngh 
Nb.42j Sewa Nag ar, 
New Delhi. 

.5. Narendr Paswan, 
B-ij, Naharpijr, Sector 7, 
R.ohinj, L)elhj. 

( through S.N.iuk1a, Advocate). 

I. 	Sewak Ram, 
-3 0 Shri Hart Rc 
R/O G.-195 	Sector 10 0  
Far idabad(Jlaryafla) 

2. 	Suresh Kixnar 
5/0 siri 

• 
Qq Parkash 

R/O Village Sidipur Lo,i 8  
P.O. Bahadur Garh, 

rlOhtak(ary afla ) ;CP .3. 
1/ 	/ 	 . 

Nand Kumar 
•. 	. 	 . S/o 9rj Vishal Qand 

fl/0 S 27/3,  Rjj lw.iy Col 
' UYhiakabad, / 	 ony, 

Delhi. 
</ 	

( through 	S. N. Shk l,Ajv Oca tc). 

/ 

.. 	APPlicants. 

Applicants 

1. The Ciajan CentralVater. 

	

dia 	 m Cns ion, Gt. of 1 , Ministry of Nat.er 
Sewa 3hawan Sector I, R.K.f\jr1 New D)ht. 

... . 	 . 	-. 
/ 	• 	. 	 • 	

'..• 	 •• 	. . /\ 
\\ 	

, 



3. 

2. T he ExecuttveEngiflee(j) 
Central StoreDtvtsto 	 '• 
I,ntral eater Cmjsso 
iest Block No.!, ing No.4, 
2nd Floor, R*K*I:klra,New Delhi 

	fleondent. 
in both abe (D,A-., 

( through Mr Jo Slngh, AJvoc0to). 

1992 

ri Rjesh K3r San1 
5/0 Shrj Veer Sain Sairii 
•'/Orkcharqj Khall35 I 

'ur-v1 er 	tiv e Erij inc'r 
Cer)tral.Stores Ujvjsj0 • 	
Centroj Water Cnrnissj0 
Ies t. Block No.!, lung No.4, 

'2nd Floor, R.K.1r 
N ew Delhi 	 . 	. . 

	A ( throU 	 pij c an t.
AdVoca) 

ri Irl
of J222 

T t h ak, 
3/0 &)ri KuSheshNar Iathak, 
Assistant Electrician, 
Central Stores L)jvn. , Cenr,1 
Water CQnmisslo, est Block 1, 
"Iing No.4, 2rvz Floor, R.KL;\jr 
Ne,, Delhi. 	 .. 	

.. 	ApPlicant. (througii  B. S.Mainee, 	iyocate). 
92 

.L.Shrj Itaiender Slarma 	
I 	• S/O Slirl Bhagn Sharm,3 

Carpenter Central Stor 	bjv. Cer)tr1 dater Conrnt3sjo,j 
Vest Block No.!, .Vinq No.i, 
2nd Floor, R.K.Jjr 
N CM Delhi 

Siri Riju Kashy8p, S/o 
Njkka Ram; 

9rj bay a  fl am S/a Gana Hrn. 
. 	

ri Dali. Singh S/0 l3hup Siogh.  

Giri Rj S/OMjshri 

 Rome 
 Stngh 

	

6. 	ni Bijendr a  5/0 Tota' 
7.irj Ram Kumar Raj S/C Hardw Rai 

	

. 	
ri Lklaj Kumar 3/0 Sh.Kurukul 

PPlican 	
2 to 8 working in Central Stores Central luater 

Cmlssj0 	
New Delhi. 

.....••  ( throug1 	
S.Mainee, Advocate) 	

APPllcart 

V5 

I Th :ecretary, Minis try 
Of 'atpr Resources an 

• r ir 	
Stiuktj Bhaw, 

NCJ Delhi. 
2. T he Ch i rir, 

CCI) 11 1 ./.1 ftr L3 	 C-5 SI on h. 'n U .K . Jj r 	 n
Ne,, 

v ' 	l!n• 
 

Gen 	 Inc er 
, Contra 1 3tort.s !)jvn, l lujtcr COn;flLssL, 	

.K.Jr;1 , Ne,i De1i1. 

• 	NMyI (T) 

- 	

- 	 ( In • I I 



- '.- 

OflD E 

B . N.D I1OJNU I YAJ-. M I BJj 

t 
The applicants, 	in all the above—mentioned 

0.As have been working as Khalasis , 	Carpenters, Mistri.5 

-;. 	jjij 	is31F Motor Mechanics, Drivers 	and 	Electricians under the 

. Executive 	Enginer, 	Central 	tater 	Comiission, R.)c.i\Jram, 

New tic iht. • 	Uie 	Of 	0 1 (11 , 	311z 1 	Jayant 	Kirnax 	Va thak 

Was 	engaed 	as 	casual 	L•b..urer 	on 2. 1. 1987 but claims 
• 	 '•. 	 •. 

to have been working aqatnt the post of regular 

i 	".  d 	I electrician N.e.f.7.12.19137. 	The date of 	engagenent 

of 	the applicants ranges 	between 1.10.1952 	to 5.9.1986 
•1 

,. in case of O.A.No.223/92, 	between15..I986 to 26.10.1967 

• in case of 0.A.No.6134/92, 	between 6.1.1987 to 7.9.1990 	in 

• 	case of 	0.A.No.241t3/92. 	Shri Iajesh Kumar 	S3ini(applcan 

In 0.A.No.11/92) was 	enqaged 	on 19. 0 .1908 and 

Siri 	Jayant Kznar 	F.i thak( applicant 	in 	0.A.No.2246/92) 

Was 	engaged 	On 2.1.1937. 	in 5 ate.bfthe0.As, prayer 

has 	been made for 	iSSuance of a direction 	to the 

respondents 	to prepare a scIne on rational basis 

for absorption of Casual Lbourers and 	for not 

disengaging 	the applicants 	till such a.Schne is 

prepared. 	In all the case, interim orders were 

passed by this Tribun1, rstraining the respondents 

from 	terminating the services 	of all 	the applicants. 

They are continuing till 4te. 

• 

2. 	In the counter 	fied by the respondents, 
• 	 the main averxnents are 	these. 	The appoLntents were 

, 
made for specific projects 	and 	in the appoiniient 

orders,.jtws 	clearly mentioned 	that 	these are Purely 

!0r1 	
ad 	hO \\LS 	and .'i ii 	io1 lead 	to 	iy 	claim 	for 	any 

peJnent Lri, 	oynent. 	They have worked 	In broken 
'peris a//anY of them have not 

servSc 	in twO consecutive ye,rs 	The zules 

• 1 

7 
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I I  - 

I. 

prc, 'lcie for appojflet of Khalasjs by d 	 ft 
irect 

recrujtent through selectiok by a Selectoç CODmittee 

of WhiCh the Executive Eng1ner is the thahna, 

The posts of Casual Khalasisl etc. are prwjdJ in 

the'orkjñ esti 	for a definj te pericxi and the 

Servjces of these workers are terminated after that 
period. 	

i.ncase'of Jayant Kumar Pathak( 0.A.No.2246/92) 

it has been Stated, that the dPPlicant ias appointed 
as an 3 Uhoc'ork_charg ed Khalasj fran 3 .e.1967 arJ 
later on he was offerj appointment as ASSISt.jnt 
Electi Ci3j) -011 ed hoc hjsj.s at mint.rn.n Ii xed bas ic 

Pay of Rs.1100/.. H64'iever, thL appointnent was for 

a SPecific peri; though with brcak5 , the aPplicant 
CCn,tjflu 	to work aainst vacancies in different works. 

They hdve, ho.ver, admi tted that during the years 

1989 to 1991, he worked for more than 2 	days in 
all the three years  

- 

• 	
': 	•J;.• 	

•: 

'e have gone through the records of the case 
a 	heard the 1'ear -ned counsel for the parties • 1 ". 	( 	. 	 .  

irj B.3.Mainee le.arned counsel for the app1jca - n Us 
L. - 

d 
I 
rawn Our attention to th e

. 1. 

.11. 
f011oving observations 

made by the Hon'ble Supreiiie Court 
In case of 

gj Jrana ndothers vs. 
1992(3) Vol, 4,5 3.C.R.34. 	. •. 

sTh proper course would be that each State 
a Schorn, if one Is 1 1 0 t already in VOgUe, 

for regularj30,, of Such enPloyees 
consistent with Its reservatjoj.p0jj and If 

 
Schee is already framed, the 5ame may be 

	
a 

made, consistent with oJr obser,ajo5 herein 
so as to reduce avoidable litigation in thks behdlf. if and when  
h 	 persoj5 reularjsed 

Should bc placed immJja tely bob,, th 
last regularly appop-d 

 
catey class or service, as 'the case may be 

So far as the . %Norl,-charqed eMPlOYeesand 

cauc,1 labour are concernJ the effort must 

4, 
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I- 	
.. 

them 	far as 

as clearly as possible subject to their 

' i • 	 fulfilling the qualiftations , if any, 

prescribed for the post arEi subject alSO to 

availability of work. if a casual labourer 

is continued for a fairly long spell - Say 

to or three years - a presumption may 

• 	 arise that there is reiular need for his 

sprv1c. lrhuch a situation, it bccnies oblig-

story for the concernai author ity to ex.irnine 

the feasibility of his reuljrStion. 	
( 

Thile doing, so, the author itie3 oujht to adopt 

a posi tive approach coupled Nith an e'npa thy 

for the person....." 

4. 	/ks the applicants have been riorkinj for a 

long peri, through lntermittnt1y, their cases have 

to be considered in light of the abe obsetions of 

the }Ion'bl' 3jir -ne Court as also dirpctions ISSUed 

by the 3ovexnnQflt fr 	tirnp to tirn'. 	t 'nay b' noted 
• 	 4," 	

p 

tha t In a cc ord a nce w I th th es e directions, I  spvrial 

5chtiie for regulrS.sa tioq of the Casual Labourers have 

been prep43red by the Railways, P03 t and Telegraphs 

and other Departhents. Ir4he circumstances of this case, 

we dispose of these applications, with the 

fol1oinq directions: 

i) the respondents Shall prepare a sche. 

_ 4 ,00  tetention,'and regularisation of the Casual 

Lrers employed by them. This schene should 

ta)Into account the regu1r posts, that 

	

• 	 : 	
caje created, €kng into account the fact 

if a parttcular Sche Is cpleted, 

arts lurchc'i every ,  year. An ass e3smentl 

of the re'j1ar pos t that cin be cra ted on 

- 

	

	this b.v s should b? made. F or rcgu Ian s a ti 00, 

all those, who have C0np1otd 240 days se (e 

• 

	

	 in two consecutive years, should be given pri ority 

in accordance wj th their lenqth of service; 

V 
ii 



(tt)Those, who have uQpleted 120 days of 

service should be given tnporary status In 

accordance dth the in t.ructi.onS issued by the 

department of p?rSOnne1 IrcTn time to tne. 

After,  coplt - 1inh of thE• loquircd peroJ of 

service, they should be con3id2ri for 

regulari.s,t on; 

(tiL)kih,Oc/to ordryenployees should not b 

ieplac cd by otr ad tioc/tinpoary elpJLuy't . ; 

-! 	 - 	 nr ( . 1 ç. 

juniors and ousders1 

(Lv )uch a schme shall he sui tt 	by the 

rsponiviits f or S crutiny of. this Trtbun.l 

i thi'i a pc-ri 	of three months fran the 

d a t p o I ccnm u n L C3 t I ur I ) f of th is urd ,r by th n 

pet1tLorer to 	
:,. 

e $h1 1 h Q rio uid e 	to cos I.S. 

S \ 
	 Vi 	2 	ILtThafl 

/sds/ 

(;:p.')iI•I 	U 	. 

• 	. 	(ckIU. '.1 .......
y  

i% s!O(Ct(Ofl OU till 
ir 

	

• - 	1 	••• 

.-. 	. •. 	 .' 	. 	.• 	•. 	. 


